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Date 	 Order of the 'Tribunal 

	

S . 	 1-leard Mr.D.K.Das, learned counsel 

for the Applicant, Ms.U.Dos. learned 

Addl. Standing counsel for Respondent 

Nos.1 & 2 and Mrs.M.Dos, Advocate for 

the State of Assam on whom copies of 

this O.A. have already been supplied. 

Notices be issued to the 

Respondents requiring them to tile their 

counter/written statement/counter to this 

case by 22.10.2009. 

Cdl this matter on 22.10.2009. 

(M.K.Gt(oturved) 
Member (A) 

/bb/ 
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O.A.I93of2OO9 

22•k°2009 	Ms. Usha Das, learned 	Addi. 

\ Standing Counsel appearing for 

	

• ,z- / / 2- 	 Respondent Nos. I & 2.. Mrs. M. Das, 

7) /141cJL 	 \arned counsel appearing for the State of 

'o 	 Aam prays for two weeks time to file 

	

cL*7 	 epkTJ contention of the learned 

cou$&J for the Applicant is that the 

•. Respondits are restructuring the post of 

	

-1-S 	 COnsbrvato\ of Forests in various grades. 
f. 	Di 	(ctI 2}' / 	'I I 

cs 
\ 	 . The basic griance of the learne,d counsel 

• 	. 	 for the Applict is that the Govt. of 

6 	 . . 	Assam initiated\a proposal for cadre 

• 

	

	revieW cum resthiuring of the Assam 

Wing of the Assam-M½halaya  Joint. Cadre 

	

4 	 and challenging such\cadre review for 

upgradation, 	the 	Aplicant 	has 

approached the Hon'ble .igh Court by 

way of a Writ Petition. 
• 	 - 	 Let the State Governmen\ me reply 

,ç,-.j 	•. 	. 	/ 	.-. 	. 
as well as the Central Government\• 

• 	
.5 	 -. . 	

I 	
List onO9iI.2OO9.. 	. \ 

t())1C.1 	t • 	 . . 	
'-.-. 	'•; 	,,••.•. 	• 	 . 

TOZ O 

	

CY aOC.: ncr' 11C I ... 	Y 5 	(Madan Kumar Chaturvedi) 	(Mukesh Kurnar Gup. 
) 	

•! 

	

. 	- 	 • 	- 	- 	.. Member (A) 	• 	Member (J) 
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04A.No. 193of 2009 

1811.2009 	teamedcounselfortheappIicantseks 

; 

	

	time to file rejoInder.. It is contended that he 

has a legal dghf to file rejoinder. We are 
A 
'u.. unable to subscnbe this contention 
'f 

The only question raised in the present 

O.A. is whether state of Assam has mooted or 
• 	

has initIated a proposal to upgrade a post of 

	

• 	 F 	
Conseator of Forest to next higher grade of 

• ' Chief Conservator of Forest in Karbi Anglong 

District despite the restrain order passed by the 

Hon 1b16ghCou. 

The Respondents i e 3 & 4 (State of 

• Assam) in'its reply filed, he categorically 

stated that "It had not taken any action for 

finalization of cadre review or cadre 

	

-• 	
restructuring." 

	

• 	
•- :',•. 

Fuheore, there is no proposal of the 

• :. 	. 	. 	-; 	 Government for upgrading the post of CF in 

• 	 . KAACtothepóstofCC'Fandthepostheidby 

• ,..• 	.. ....,. 	. 	. 	•. 	the Applicant is itSelf an ex-cadre post. 

This being the clear stand of the 

Respondents, the aIlegotion that by inifiaflng a 

proposal-cum-restructuring of Assam Wing of 

the Asdm-Meghdlaya Joint Cadre 

circumventing the interim order of Honbie 

•lfigh Coutt did not arise. 

earned counsel for the Applicant insists 

that unless Central Government file its reply,. 
mafter cannot • iroceed fuher I  in the 

- 	conspectus of the case, noticed herein above. 

	

S 	&2) 	 Prima fade, we do not find any justification. 

H 	 . 

	

• . 	 • 	 :. • 	 Listthls motteron 26.1 1.2009 	. . 

(MadanYKuaraturve) (ukesharGupo) 
(A) 	 Member (J) 

/,pb/ 	. 



O.A. 193 of 2009 

22.101.2009. 	Ms., Usha Das, learned 	AddL 

Standing 	Couise1 	appearing 	for 

	

- 	 . 	. Respondent Nos. I & 2. Mrs. M. :Das,, 

1eariied counsel appearing for the State of 
• 	 . . 	 Assaxn pray,s for two weeks time to file 

reply. The contention of learned counsel 
• 	 . 	

. for Applicant is that the Respondents are 

• 	. 	. 	 restkucturing the posts in various grades. 
• 	. 	

. 	 His basic grievance is that the Govt. of 

Assain initiated a proposal for cadre 

• .. • . review cum restructuring of the Assam 

Wing of the Assam-Meghalaya Joint cadre 

and, cumventing the intetim other of 

Hon'ble High Court by undertaking the 

proess of upgradation. Some state øfficial 

have approached Hon'ble High Court by. 

4VAAA, 	 way of a Writ Petition challenging the 

probess of cadre review. 
17- 

Let the State Government file reply 

No . 	 as eli as the Central Government as to 

whether the State Govt. has made any 

	

• 	 . 	 prposal of upgrading the post of 
() 	-' 	 Conservator of Forests to Chief 

• . . 	 . 	 Conservator of Forests. 

• 	 List.on 0941.2009. 

aewv 

(Mad 	umar Chaturvedi) 	(Mukesh Kumar Gupta) 
Member (A) 	 Member (i) 

Itmi 

I 	. 	 . 	 09.11.2009 	None appears, for parties. Adjourned to 
18.11.2009. 

	

ft 	 . 	 • 	 . 

	

---S•----.-•.--------  - 	 I V 

'' • 	 (Madan Kum Ehturvedi) 	. 	 (Mukesh Kumar Gupta) 

	

14e&. 1 	 • 	 Member A) 	 Member (i) 
nkm 

• 	• 	 . 	 •• 



O.A. No. 193 of 2009 

26.1 t.2009 	Proxy counsel for Mrs. R.S. Choudhury, 

learned counsel for applicant made a prayer 

for adjournment on the ground of her iLlness. 
Case adjourned. 	 - 

List this case for hearing 
December, 2009. 

j owLw cA 

/pb/ 

(ModanzMarr"  Chaturvedi) 
Member (A) 

01.122009 	judgment prononneed in open court, 
kept in separate sh eeLs. O.A. stands 

412) 	 ~.P' 
	

disposed of. No costs. 

_)_c 4-dvoacI 

Modan Kurnar Ohoturved 	(Mukesh Kumar Gupta 
Member (A 	 Member J) 

nkrn 

dAL 

a 
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CENTI(AL ADMINISTRATIVE TRIBUNAL 
GUWAH:TJ 

Original Appiicat;on Nod93 of 2009 

Date of Order: This the 1 1  day of December 2009 

The Ion 'bie Sb ri Mukesh Ktniw Gu pta, j ud ici& M,n her 

.fhe H.on'hle Shri Mndan K umar Chaturvedi, Adni ii, trative. Mem her 

Shri: Abb Wt Rahha. IFS, 
S/c Late P.K. Rabha, 
Permanent We Fkuise No.21, 
Rajgarh Bye Lane-2, 
Guwahati, Assam. 

By Advocate Mr O.K. D. 

- versus 

The Union of India, represented by the 
Secretary, MInistry of Environment and Forests. 
Government of India, Paryavaran ilbawan, 
CG() Complex, Lodhi Road, 
New Delhi-110003. 

2. 	The Secretary, 
Ministry of Personnel, Public Grievance & Pension., 
(Departmeat of Personnel & Training), 
Goiernment of ncha,, New Deltu 

3, 	The St:a te of Ascam, represented by the 
Chief Secretary to the Government of Assam, 
Dispur, Guwahati-6. 

The (ornm is ner & Secretary, 
Department of Environment & Forests, 
Government of Assam, 
DIsp or, Gowab 

The Commissoner and Secretary 
Department of Personnel. 
Government of Assarn, 
Dispur,, Guwahati-$. 

• 	.. 	The Commissioner .n ci Secretary 
Department of Finance., 

• 	Government of Assarn, 
• 	Dispur, Guwabai-6. 

Applicant 



'-. 	 I 

2 	 O.A.No. I 3/2OO9 

7 	The Karhi At 	Au toornouc nncii 
represented by its Principal Secretary, 
Karbi Anç1ong 

8. 	The State of Meghah3ya through the 
Chief Secretary,  
Government of Meghaiaya, 
Shillong 	 Repondonts 

3yMvocate Ms U. Das, MdI, c..s.s.c:. and 
Mrs M Das, Government Advocate ft  Assarn. 

Q_R. DJJAL 

MIJ.KES,H KUMAR GUPrA,IUDJC!AL MEMUR 

Ahhjft flabba, Member of IFS :1984 batch of .Assam.. 

MeghaayaJ oint Cadre, in this O..A seeks direction to respondent 

No.4 not to upgrade the post of Conservator of Forests to ne,d; higher 

post of Chef Conservabr of Forests/create ex eadre post for 

accommodating a few lected c ddates to his prejudice, with all 

consequential benefits. 

2.. 	By fluing reply, respondents vide para 3.4 have in 

categoricaHy stated that. in compliance of Hon'ble High Court's order 

dated 08022008, Government of Assam 'mq well as Governnent of 

1nda 41have not taken any action for finalization of cadre review or 

cadre restructuring Vide reply para 35 it has been further stated 

that, 'the proposal for cadre review could not be finn lized as the 

matter is sub judice before the HOn'.bl Gauhati High Court. Further 

there is. no definite proposal of the Government of Assam for 

upgradation of the post of CF in KarhiAnglong A ufonorno!,s (oundl 



PrP  
H 

I 	 C).A.Nc, 193/2009 

(K.AAC in short) to the post of Ch if Conservator of Forect (CCF in 

short)"'. 

Mr D.K. Das1  learned counsel for the applieaii, in above 

premises, contends that though, according to his inform atiori a 

proposal was mooted for cadre restructuring and upgradaion vide 

File NoFRf 31/2002Yart, but as respondents lnwe taken specific 

plea in their reply as noted above3  appropriate orders may be passed. 

Keeping in v.iew the undertaking furnished and the 

specific statement made that Governm cut of Assan, has not taken any 

action for upgrading the post of CF in KAAC to the next higher post of 

CCF pen dinrj finalization of cadre review or cadre resh-u cturirig, we 

hokl that present O.A. can be disposed of. U; is expected that 

reSpondents will abide by their undertal,.i og as,  noticed hereinabove. 

Order accord. in, gly. 

O.A. stands 446.ed of. No costs. 

(MADAN EtJ1 .R CfUBVIDi) 	(MUK'1SHK.UMAR.CIIPTA) 
ADMINISTRATIVE MEMBER 

	
MEMBER (JUDICIAL) 

n kin 
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SYNOPSIS 

The Applicant is a Direct Recruit to the Indian Forest 

- I r 	•i• 

d 
I••j, 

•1 r 
.. I' 

ell- 

1984 batch of the Assam- Meghalaya Joint Cadre. In the Year 1997 the 

was promoted to the post of Conservator of Forest and has been rendering his 

sincere and dedicated services to the Department since his initial appointment in 

1984. That on 04.08.2009 the Applicant was transferred and posted as 

Conservator of Forest under Karbi Anglong District at Diphu. It is pertinent to 

state herein that the said post to which the Applicant has been transferred and 

where he has taken over charge, is an Ex-Cadre Post which was created 

specifically for the Karbi Anglong Autonomous Council vide Memo No. FRE-

7197/68-A dated 03.04.1998 by the Government of Assam.The Central 

Government in exercise of powers conferred by Section 3 of the All India 

Services Act, 1951, has framed several rules and regulations in respect of the 

Indian Forest Services, which are applicable in the case of the Applicant. On 

09.11.1995 the Government of India, Ministry of Personnel, Public Grievances 

and Pensions in consultation with the Government of Assam brought in IFS 

(Fixation of Cadre Strength) Amendment Regulation, 1995 whereby for the first 

time the Senior Duty Posts in Indian Forest Service in different grades were 

identified, thereby making a departure from the past. On 28.10.1998 the Ministry 

of Environment & Forest wrote to the Chief Secretary of all the State 

Governments inviting their views on restructuring of posts in various grades in the 

IFS in the Ratios: PCCF: 8%, CCF: 17%, CF: 25%, DCF: 50%. The Govt. of 

Assam however did precious little pursuant to the said letter dated 29.10.1998. 

However, all of the sudden, the Commissioner & Secretary to the Govt. of Assam, 

Department of Environment & Forest on 05.09.2007 submitted a proposal to the 

Secretary, Govt. of India, Ministry of Environment & Forest, for cadre review 

cum restructuring of the Assam wing of Assam Meghalaya Joint Cadre of IFS. 

Such action, to the best knowledge of the Applicant is being done with the sole 

purpose of accommodating a select few blue eyed persons. 

It is pertinent to state that being aggrieved by the said letter dated 05.09.2007 

the Assam Forest Service (Class-I) Association approached the Hon'.ble High 

Court by way of W.P(C) No.476/2008. The Hon'ble Court while issuing Notice 

of Motion on 08.02.2008 was pleased to direct that "in the meantime and until 
further orders the Cadre review in respect of the Assam - Meghalaya Joint 
Cadre of the Indian Forest Service will not be finalized without leave of this 
Court". 

It has been reliably learnt that the Government of 

Assam in a most surreptitious manner, is considering further upgradation of 

some posts of Conservator of Forests to the post of Chief Conservator of 

Forest in the.IFS Cadre, particularly in the Karbi Anglong District despite stay 



orders in this regard. It is further reliably learnt that the post in question which 

is being considered for Up.gradation is the post being held by the Applicant, 

which is itself an Ex-Cadre post created by Notification dated 03.04.1998, 

being retained till date. The Applicant humbly submits that if any such action 

is resorted to by the Respondent Authorities the same would lead to an 

incongruous situation wherein the higher level CCF posts would be more than 

the lower level CF posts. Considering the fuct that the Applicant has been due 

for promotion to the rank of CCF since the year 2002, if some of the 
Conservator of Forests are promoted selectively by creation of Ex-cadre posts 

and/ or upgradation of the post of CF, it would cause irreparable loss to the 

Applicant. It is further pertinent to mention herein that to the best knowledge 

of the Applicant no consent/ approval has been taken from the KAAC prior to 

the consideration of such upgradationlcreation of Ex-cadre posts by the 
Government of Assam, which is mandatory in law. 

Hence this application for redress of the grievances as 

narrated in the body of the petition. 

/ 4i• 
*'- * 4 

"1 	1  
. 	

/ 



C 	 i 
I ..:. 	

.I: 

/ 	 J 
• 

LIST OFDATES 
•1 

The Applicant joined in service as a direct recruit to 
	Ma w 

The Applicant promoted to the post of Conservator Of Forest. 

The Govt of India, Ministry of Personnel, Public Grievance & 

Pensions in consultation with the Govt. of Assam brought in the 

IFS(Fixation of Cadre strength) Amendment Regulation, for 

identif'ing senior duty posts in IFS under the Govt. of Assam. 

411 

1984 

1997 

09. 11. 1995 

(Annexure-D; Pg- 16-17) 

	

03.04.1998 	The Govt. of Assam created an Ex-Cadre post of Conservatorof Forest 

for Karbi angling Autonomous Council 	(Annexure-C Pg-is) 

28.10.1998 The Govt of India, Ministry of Environment & Forest, invited views 

from state (3ovts, for reserving certain Ratios of Posts in various 

Grades in the IFS Cadre. (Annexure-E; Pg- 18-2 1) 

2002 

	

	The Applicant became due for promotion to the post of Conservator of 

Forest. 

	

05.09.2007 	The Govt of Assain initiated a proposal for cadre review cum 

restructuring of the Assam Wing of the Assam Meghalaya Joint Cadre. 

(Annexure- F; Pg 2226) 

	

08.02.2008 	The Hon'ble Gauhati High Court vide interim order stayed the 

proposed cadre review in W.P.(C) No. 476/2008 

Annexure- G; Pg.. 27-28) 

	

04.08.2009 	Applicant transferred and posted as Conservator, of Forest under 

KAAC in the Ex-Cadre post. 	 (Annexure-A; Pg- 13) 

	

18.08.2009 	Applicant accordingly took over charge at the said post. 

(Annexure-B; Pg- 14) 

29:08.2009 Applicant submitted a representation to the Respondent No.4, stating 

inter alia not to create such ex-cadre posts/ upgrade the existing post 

of CF to the post of CCF, in contravention of the interim orders passed 

by the Hon'ble High Court and without first considering the case of 

the Applicant for promotion, which was due in the year 2002 itself. 

(Annexure-I: Pg; 34-3 5) 
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199  ORIGINAL APPLICATION NO. OF 2009 

BETWEEN 

1. Sri Abhijit Rabha, IFS, 
Son of Late P.K.Rabha, 
Permanent R/o HOuse No. 21 
Rajgarh Bye lane-2, 
Guwahati, Assam. 
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APPLICANT... 

The Union of India, represented by the 
Secretary, Ministry, of Environment and Forest, 
Government of India, Paryavaran Bhawan, 
CGO Complex, Lodi Road, New Delhi-i 10003. 

The Secretary, Ministry of personal, public 
Grievance & Pension (Department of Personnel & Training), 
Government of india, New Delhi. 

• 	The State of Assam, represented by the Chief 
Secretary to the Government of Assam, 
Dispur, Guwahati-6. 

The Commissioner and Secretary, 
Department of Environment and Forest, 
Government of Assam, Dispur,Guwahati-6. 

The Commissioner and Secretary,  
Department of Personnel, 
Government of Assam,- 
Dispur, Guwahati-6. 

The Commissioner and Secretary, 
Department of finance, Government of Assam, 
Dispur, GuWahati-6. 

The Karbi Anglong Autonomous Council 
represented by its Principal Secretary, Karbi Anglong. 

The State of Meghalaya, 
through the Chief Secretary, Government of Meghalaya, 
Shillong 

E 
Ii 	 -'-- 

(1 
j 14 cm 

•Lr 

9J: 
• •/•1Cii 

RESPONDENTS 



2 
3 

3 	 ... 
'••: 	 / 	f 

L DETAILS OF THE APLICATION:  

/ / 	F 
PARTICULARS OF THE ORDER AGAI[4ST WhICh THE 	 ' 200p 
APPLICATION IS MADE: 

- 

That the present application is directed against the impugned proposed acton.5. 

of the Respondent Authorities of upgrading the posts of Conservator of Forest 

(Hereinafter referred to as CF) to the post of Chief Conservator of Forests 

(herein after referred to as CCF) and/or selectively accommodating some blue 

eyed persons in the post of CCF by creating ex-cadre posts. The application is 

further directed against the impugned illegal and arbitrary action of the 

Respondent Authorities of not considering the case of the Applicant for 

promotion to the post of Chief Conservator of Forest, despite the Applicant 

having 6ecomeeligible for promotion to the said post in the year 2002 itself. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter in respect of which the present 

application is made is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicant declares that the present application is within the period of 

limitation prescribed in Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF TILE CASE: 

4.1. That the Applicant is a citizen of India and is permanent resident of 

Guwahati in the distrct of Kamrup in Assam and as such is entitled to 

all the rights, privileges and protection granted to the citizens of India 

under the Constitution of India and the law framed thereunder. 

4.2. That the Applicant belongs to the 	 of Indian 

Forest Service (hereinafter referred to as IFS) and belongs to the 

Assam - Meghalaya Joint Cadre. That in the Year 1997 the Applicant 

was promoted to the post of Conservator of Forest and has been 

rendering his sincere and dedicated services to the Department since 

his initial appointment in 1984. That on 04.08.2009 vides Notification 

under Memo No. FRE.36/961186 the Applicant was transferred and 

posted as Conservator of Forest under Karbi Anglong District at 

Diphu. Accordingly the applicant joined his duties by taking over 

charge at the said place on 18.08.2009. That it is further pertinent to 



state herein that the said post to which the Applicant has been 

transferred and where he has taken over charge, is an Ex-Cadre Post 

which was created specifically for the Karbi Anglong Autonomous 

Council vide Memo No. FRE-7197168-A dated 0104.1998 by the 

Government of Assam, pursuant to the necessary sanction for creation 

of the same by the Governor of Assam. The said post continues to be 

retained for KAAC till date. 

A copy of the Order dated 04.08.2009 and 

the Taking over charge dated 18.08.2009 are 

M 	annexed herewith and marked as " '• AW  
 : 

ANNEXURE A & B respectively. 

' 	SP 	. 	A copy of the Notification dated 03.04.1998 
t 	- 	(.1(17 	5 

I whereby the said post was created is 

annexed herewith as ANNEXURE- C.  

4.3. 	That it is pertinent to mention that the service condition of the 

members of the State Forest Service of Assam is governed by the 

provisions of the Assam Forest Service (Class-I) Rules 1942 (herein 

after referred to as the 1942 Rules). The 1942 Rules are the pre-

constitUtion .Rtiles which were brought in force with effect from 

1.4.1942 by Notification No. GFR 140/42 dated 25th  April, 1942 in 

exercise of power under Section 24 1(1) & (2) of the Government of 

India Act, 1935. After the commencement of the Constitution, the 

1942 RUles were continued as the 'laws in force' by Article 33 of.the 

Constitution. 

4.4. That it is ftirther stated that under Entry 41 of the State List in Seventh 

Schedule to the Constitution the State has plenary powers to enact a 

law in matters relating to "State Public Services". The expression 

"State Services" includes the various public services in the State, 

recruitments to which are made by the Public Service Commission and 

by other agencies of State. Hence the Assam State Forest Service is a 

"State Public Service" within the meaning of the expression used in 
Entry 41 of the List II in the Seventh Schedule to the Constitution. 

Under Article 246(3) of the Constitution, the State Leg slature to 

legislate on State Public Services and on all matters incidental and 

ancillary to such services. Therefore, the Assam State Forest Service 

being a State Public Service, the Assam State Legislature is competent 

and has exclusive pOwers to make laws for the same. 



4.5. That the Applicant humbly states that realizing that the pre-

constitutional Assam Forest Services (Class —I) Rules, 1942 needs 

considerable change and restructuring and keeping in mind the 

requirements of the State of Assam and the career progression of the 

State Forest Service Officers, the State of Assam is in the process of 

framing new Rules called Assam Forest Services (Class-I) Rules, 2006 

in exercise of powers under proviso to Article 309 of the Constitution 

of India. These Rules would be in suppression of the Assam Forest 

Services(Class-l) Rules, 1942. It is reliably learnt that the draft Assam 

Forest Services (Class-i) Rules, 2006 have been prepared and the same 

are likely to be finalized in the near future. 

4.6. That meanwhile, the Central Government in exercise of powers 

conferred by Section 3 of the All India Services Act, 1951, has framed 

several rules and regulations in respect of the Indian Forest Services, 

which are applicable in the case of the Applicant, such as - 

IFS. (Cadre) Rules, 1966 
IFS (Fixation of Cadre Strength) Regulation, 1966 
IFS (Pay) Rules, 1968 etc. 

The Central Acts thus cover not only the field of recruitment and 

conditions of service to the IFS, but also the cadre and fixation of 
cadre strength. 

BIN 
	

That earlier as per rule 3 of the Assam Forest Service (Class-I), Rules 

1942, the initial cadre strength of the Assam Forest Service was -24 

posts, wherein 2 posts of Conservator of Forest and 1 post of Chief 

00 

16 SEp 2009 i 

P rr" )nch 

4.8 

of Forest were identified for the State Forest service 

Cadre. However, in the year 1992 pursuant to a litigation before this 
Hon'ble Tribunal reported in 1995 (II) GLT (CAT), Page-34 

(Narendra Nath Ilazarika -vs- Union if India and ors.), certain 
directions were issued therein which were in favour of the Direct 

Recruits to the IFS cadre and accordingly the said 2 posts of CF and 1 

post of CCF were treated as identified for IFS cadre Posts. 

That subsequently in the year 1995 the Government of India, Ministry 
of Personnel, Public Grievances and Pensions vide notification dated 
09.11.95 in consultation with the Government of Assam brought in 

IFS (Fixation of Cadre 'Strength) Amendment Regulation, 1995 further 
amending the IFS (Fixation of Cadre Strength) Regulation, 1966...By 
this 1995 amendment, in the Cadre Strength Regulation for the first 

time the Senior Duty Posts in Indian Forest Service in different grades 



4. 	 were identified, thereby making a departure from the past. In the 1995 

Notification, the Senior Duty Posts in the cadre of Indian Forest. 

Service under the Government of Assam were shown as under:- 

ASSAM 

SENIOR D1LJTY POSTS UNDER THE GOVERNMENT OF ASSAM 

Principal Chief Conservator of Forest 1 

Chief Conservator of Forests (Protection) 	- I 

Chief Conservator of Forests (Wildlife) 

& Chief Wildlife Warden 	 - I 

Chief Conservator of Forest (Social Forestry) 	- 	. 1 

Chief Conservator of Forests (Research, Training 

& Working Plans) 	 - 1 

Conservator of Forests (Territorial) 	- 6 

Conservator of Forests (Development) 	- I 

Conservator of Forests (Economic Circle) 	- 1 

Conservator of Forests (Headquarters) 	- 1 

Conservator of Forests (Social Forestry) 	- 3 

Conservator of Forests (Wildlife) 	- I 

Conservator of Forests (Border) 	- 1 

Field Director-Project Tiger, Manas 	- 1 

Director, Kaziranga Nation Part 	- 1 

Principal, NEF Rangers College, Jalukbari 	- I 

Deputy Conservator of Forests (Territorial) 	- 22 

Deputy Conservator of Forests (Wildlife) 	- 2 

Deputy Conservator of Forests (Assam State Zoo)- I 

Working Plan Officer 	 - 3 

Forest Utilisation Officer 	 - 1 

Central  

I Tribunal 

Planning Officer 	 - . 3 

Silviculturist 	 - 	1 

Ifotal: 	 55 

	

76 SEP 29 	 Copy of the Notification dated 09.11.1995 is 

	

Guwahati Bench 	 annexed herewith and marked as 

ANNEXURE-D. 

4.9 	That the Applicant humbly states that pursuant to the notification. 

dated 09.11.1995 whereby the óadre strength of IFS was fixed as 55, 

the Govt. of India in the Ministry of Environment & Forest vide 

notification No. F. 160 16/22/98- IFS- H dated 28.10.1998 wrote to the. 

Chief Secretary of all the State Governments inviting their views on 

1. 
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restructuring of posts in various grades in the IFS. The letter proposed 
to have the posts in various grades in the iFS Cadres in the following 

ratios: V  - 

Si. No GRADE 	 V Percentage 
V V 

of 	SENIOR 
V DUTY POSTS 	V 

1 Principal Chief Conservator of Forest V 	 8% 
V 

and 	Additional 	Principal, 	Chiêf V 	

- 	 V 

Conservator of Forests PCCF) V 

2 Chief Conservator of Forest (CCF) 17% 	- 

3 Conservator of Forest (CF) V 	 25% 	V 	 - 

4 Deputy Conservator of lorest (DCF) V 	 50% 

A copy of the said letter of the Govt. .of.India,. - 
Ministry Environment & Forest dated 2810.4998is-

V 	

V  annexed herewith and marked as ANNEXU 1-E: V 

4.10 	That the Govt. of Assam however did precious little pursuant to the, said 

letter dated 29.10.1998 and infact no action was taken thereon. Howeve all 
of the sudden, the Commissioner & Secretary to the Govt f Assam, 

Department of Environment & Forest vide letter memo No- FRE 1041991148 
dated 05 092007 submitted a proposal to the Secretary, Govt of India, 
Ministry of Environment & Forest, for cadre review cum restructunngofthe_ 
Assam wing of Assam .Meghalaya Joint Cadre of IFS. In"Aniiexure-i'àf the 

aforesaid letter dated 05.09:2007, the post of Senior Duty Officers of IFS 
: V 

have been categorized in the followin manner:- 	•VV  -•.: V  - V 	
V Cel  

PCF and Additional PCF 	 : 	

V 

2. 	Chief Conservator of Forest 	i 	
V 

3 	Conservator of Forest 	 16 SEP 2009 / 4. 	Deputy Conservator .  of Fores 	Guwahati Bench 	
V 	

.34: 

It is apparent that the said proposal contained in the letter dated 05.09.2007. 
has determined the number of posts in the Grade of Deputy Conservator .  of 
Forest, Conservator of Forest, Chief Conservator of Forest , Principal Chief 
Conservator of Forest on the basis of the 28.1011998 guidelines, where the 
percentage of Senior Duty Post of various Grades of IFS were fixed. -' V  

V 	 A copy of the Letter dated 05.09.2007 is - 	

V V 

annexed herewith and marked as 
ANNEXIIRE-F. 	 :. 	

V 
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4.11 That being aggrieved by the said letter dated 05.09.2007 whereby up 

gradation of the Assam - Meghalaya Joint Cadre of the Indian Forest 

Service was initiated by the Government of Assam and challenging such 

Cadre review, and/or upgradation, the Assam Forest Service (Class-I) 

Association approached the Hon'ble High Court by way of a Writ Petition 

numbered as W.P(C) No.476/2008. The Hon'ble Court while issuing 

Notice of Motion on 08.02.2008 was pleased to direct that 4'in the 

meantime and until further orders the Cadre review in respect of the 

Assam - Meghalaya Joint Cadre of the Indian Forest Service will not be 
finalized without leave of this Court". Further, some other litigants who 

are also from the State Forest Service filed another Writ Petition 

numbered as W.P(C) No.1525/2008 wherein the challenge was identical to 

that in the aforesaid W.P(C) No.476/2008. It is stated that both the matters 

have now been referred to the Division Bench of the Hon'ble High Court, 

in view of the fact that in W.P(C) No. 1525/2008 the Petitioners had sought 

for a declaration that the decision of the Hon'ble Tribunal in N.N.  

Hazarika and órs —vs- Union of India and ors. is per-incuriam. Both the 

matters are now pending disposal and the stay order passed in the W:P(C) 

NoA76/2008 continues to hold the field. 

HT 	 Copies of the interim orders passed by the Hon'ble 

Gauhati High Court in W.P(C) No.476/2008 and 
16 SEP 2009 	W.P(C) No.1525/2008 are annexed herewith and 

Guwahati Bench - 	 marked as AN1iEXURE-G and II resDectivelv. 

4.12 That it is therefore seen that as per the 1995 classification, although many 

4posts in Grade of Conservator of Forests and 4 posts in the Grade of Chief. 

Conservator of Forests have been identified as the IFS Cadre posts, 

however, no posts of Deputy Conservator of Forests have been identified 

till date for the IFS Cadre. In effect, this leads to an abnormal situation 

were the hierarchy of posts is not tuning out in the desirable pyramidical 

manner in which it ought to be. To make matters worse, it has been 

reliably learnt that the (iovermnent of Assam in a 

manner, is considering Rirther upgradation of some posts of Conservator 

of Forests to the post of Chief Conservator of Forest in the IFS Cadre, 

particularly in the Karbi Anglong District despite stay orders in this 

regard. It is reliably learnt that the post in question which is being 

considered for Up gradation is the post being held by the Applicant. 

The Applicant humbly submits that if any such action is resorted to 

by the Respondent Authorities the same would lead to an incongruous 

situation wherein the higher level CCF posts would be more than the 
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lower level CF posts. It is pertinent to mention herein that the Government 
of Assam has not even been able to provide the necessary infrastructure 

required to set-up establishment/offices of the CF's and as such an 

upgradation of the said posts could lead to an even worse situation. It is 
further reliably learnt that the said proposed upgradation and/or creation of 
Ex- cadre posts is being contemplated with the sole purpose of 

accommodating certain blue eyed persons. 

4.13 That upon learning about such proposed action of the authorities, the 
Applicant who is currently posted under the Karbi Anglong Autonomous 
Council, immediately represented to the Respondent No.4 on 29.08.2009 
for redress of his grievances inter alia submitting that he is already due for 
promotion to the rank of CCF since the year 2002 and as such if some of 
the Cànservator of Forests are promoted selectively by creation of Ex-
cadre posts and/ or upgradation of the post of CF, it would cause 
irreparable loss to the Applicant. 

The impugned proposed action of upgrading the post of 
Conservator of Forests of Karbi Anglong Autonomous Council to the post 
of CCF and/or creating Ex-cadre posts for selectively placing certain blue 

eyed persons would have the effect of negating the post of the Applicant 
particularly if he is not considered for such upgradation. Considering the 

the Applicant has only very recently been posted to Karbi 
jjng, he is entitled to complete his tenure .as Conservator of Forest at 

the s id place. Further it is noteworthy that the said post which the 
6 SEP 2009 4p1 cant is holding is itself an Ex- Cadre post and as such, whether such 

Guw 

	

	Bench u,gr dation of the same is permissible in law, needs to be addressed by 
this on'ble Tribunal. 

It is further pertinent to mention herein that the 
Autonomous Councils under the State of Assam have the jurisdiction over 
the Forest Department being an entrusted subject as per Notification dated 
31.12. 1996 issued under Memo. No. HAD.5 7195/3 16-A, and as such no 
action of upgradation and/or creation of Ex-cadre posts can be 
initiated/finalized without the prior consent of the concerned Autonomous 
Council. To thebestknowledge of the Applicant no such consent has been 
taken from the KAAC prior to the consideration of such 
upgradation/creation of Ex-cadre posts by the Government of Assam. 1 
cLepb7w"t: hnbt1 srJ- tce.l 	best e cuyt, t 

t&.. nr&...t  ;../t1e..Ø( 	1'  
o 4 he4. 	 A copy of the representation dated 

29.08.2009 made by the Applicant to the 
Respondent No 4 is annexed herewith and 
marked as A.NNEXURE-L 

1 
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5. GROUNDS FOR RELIEF WiTH LEGAL PROVISIONS: 

I. 	For that, the proposed impugned action of Govt. of Assam to create further Ex- 

cadre posts and I or upgrade the post of Conservator of Forest to Chief 

Conservator of Forest, in order to bestow benefits on a few selected blue eyed 

persons, amounts to an arbitrary, illegal, unreasonable, unfair and capricious 

exercise of powers. The Applicant humbly submits that the said impugned 

proposed action of not considering the case of the Applicant who is also eligible 

for promotion, is clearly discriminatory and the same amounts to infringement of 

the rights guaranteed to the Applicant under Article 14 & 16 of the Constitution of 

India. 

2. 	For that the impugned proposed action of Cadre restructuring which has been 

submitted by the Government of Assam vide letter dated 05.09.2007, having been 

stayed by the Hon'ble High Court in W.P.(C) No 476 of 2008 and .W.P.(C) No 

1525 of 2008, the Govt. of Assam is estopped from taking any action in respect of 

the same pendente-lite. The entire matter being sub judice before the Hon'ble 

Gauhati High Court, any action taken in contravention to the stay orders, would 

not only amount to lowering the dignity and honour of the Hon'ble High Court 

but the same would also invite proceedings under the Contempt of Courts Act, 
1971, In that view of the matter any arbitrary posting of a Conservator of Forest to 

the post of Chief Conservator of Forest by creating an Ex- cadre post, without 

considering the case of the Applicant, would amount to violation of the rights 

guaranteed to the Applicant, besides being in blatant violation of the principles of 
Natural Justice. As such, this Hon'ble Tribunal may be pleased to intervene in to 

the matter and pass appropriate orders in favour of the Applicant. 

3 
	

For that, the State Govt. while considering up gradation and for creation of Ex- 

cadre posts of Conservator of Forest to Chief Conservator of Forest under the 

Karbi Anglong Autonomous Council, have deemed it fit not to consult and for 
Minim 

rq 	
ma 

 giv 

?j 

Eenj 

prior approval of the Autonomous Council prior to initiating such an 

Such approval being mandatory in law will ipse-dixit make the action a 
On that count alone the impugned proposed action of up gradation and / 

or ireation of Ex- cadre posts of Conservator of Forest to Chief Conservator of 
is liable to be interfered with. 

4. 	For that, the applicant having being recently transferred and posted as Conservator 
of Forest., Karbi -Along , Diphu, vide order dated 04.08.2009, any such impugned 

proposed action of upgrading the post of Conservator of Forest under the Karbi 
Anglong Autonomous Council, to the post of Chief Conservator of Forest without 
considering the case of the Applicant would amount to a grave injustice being 

caused to the Applicant in view of the fact that the Applicant would be rendered 

V~ffl~ 
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without a post within a short span of a month of having been transferred to the said 

post. 

5 	For that, the applicant humbly submits that even the existing posts of Chief 

Conservator of Forest do not have proper establishments and br offices to 

function from and as such any further up gradation of the post of .  Conservator of 

Forest to Chief Conservator of Forest and br any further creation of Ex- cadre 

• posts to benefit/ illegally accommodate a selected few, would create an even 

further chaotic situation besides damaging the pyramidical hierarchy of the IFS 

cadre. As such, this Hon'ble Tribunal may be pleased to direct the autholities not, 

to proceed with the impugned proposal of creation of Ex- tdre posts and /or-

upgradation of posts of the Conservator of Forest to Chief Conservator of 

• to accommodate a select few, during the pendency of the interim orders passed by 

the Hon'ble Gauhati High Court vis- a -vis the cadre restructunng 

6. DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has no other alternative and efficacious remcdy 

available to him except by way of this instant application. 

, MATTERS NOT PREVIOUSLY FILED OR PENDING WiTH ANY OTHIER 
COURT: 

That the applicant declares that no such. writ petition or suit has been filed 

regarding the matter in respect of which this appIicaton has be,n made, before 

any Court or any other authority or any other Bench of the Tri)ü 	an such 
I 

application, writ petition or suit is pending before any of thenl 	-" 	
FINI 

	

7: 	
'6 

: 	Sp00 

	

• 	 4,-'•, 

Under the facts and circumstances stated above, the 

Your Lordships be pleased to admit this application, and a=noticebe isOtlbtt' he 
respondents to show cause as to why the reliefs sought for by The applicant shair 
not be granted, call for the records of the case and on perusal of the records and 
after hearing the parties on the cause or causes that may be shown, be pleased to 
grant.the following reliefs: .• 

1. Direct the Respondent Authorities, particularly the Respondent No.4( 

to upgrade the past of Conservator of Forest to Chief Conservator of 
Forest and/or create Ex-Cadre posts for accommodating a select .1 ëiAT to the 
prejudice of the Applicant, besides others 

8. RELIEFS SOUGHT FOR: 
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To direct the Respondent Authorities not to initiate any action of up 

gradation and/or creation of Ex-Cadre posts in violation of interim orders 

dated 05/09/2007 passed by the Hon'ble High Court in WP(C) 

'To. 1525/08, with the pendency of the said cases. 
Direct the Respondent authorities not to upgrade the post of Conservator 

of Forest under the Karbi Aiglong Autonomous Council to the post of 

Chief Conservator of forest, without the prior approval of the Karbi 

Anglong Autonomous Council and without disposing of his representation 

dated 28/09/09. 

Costs of application. 
Any other relief reliefs to which the applicant is entitled to, under the facts 

and circumstances of the case as may be deemed fit and proper by the 

Hon'ble' Thbunal. 

9. 11TERIM ORDER PRAYED FOR: 

The applicant respectfully prays before this Hon'ble Tribunal that during the 

pendency of the instant original application,, the applicant shall not be disthrbed 

from his present place of pOsting as Conservator of Forest, Karbi Anglong, by 

accommodating another incumbent by the up gradation of the post of Conservator 

of Forest to Chief Conservator of Forest. 

10. PARTICULARS OF TILE IPO. 

I.P.O. NO. 
Date of IssUe 
Issued from 
Payable at 

11. DETAILS OF ENCLOSIJRES: 

As stated in the Index. 

42q3S3 
1 6 -69-69 

UW,4T( 

F / c  
/ I 

cP no  

/ 
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VERIFICATION 

1, Abhijit Rabha,, son of Late P.KRabha, aged about 48 years, permanent 

resident of House No. 21, Rajgarh Bye Lane No.2, Guwahati Assam-78 1003, do hereby 

solemnly affirm and verify that I am the Applicant in the instant application and as such, I am 

filly conversant with the facts and circumstances of the case. The statements made in 

	

......... 	 11....are true to my knowledge and 

those 	made 	in 

.............................. are matters of records, whidi I believe to be true, 
1& O 14 41t€. (c.a 	4tri' e... 

and the rest are my humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this the 16th day of Sept, 2009 at Guwahati. 

010 
\ j•' ,•• .., 'Y 

f 16S(p2009 
Guw&1n  

SIGNATURE OF THE APPLICANT 
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GOVERNMENT OF ASSAM 

ENVIRONMENT AND FORESTS DEPARTMENT 

ORDERS BY THE GOVERNOR 
NOTIFICATION 

Dated Dispur,the.4t.August 2009. 

N.6.RRE036/96/186. : 	In the interest of Public Seriöe Shri 
Abhijit Rabha, IFS, áttched to Principal Chief Conservatr 
of Fore8t (wild life) is hereby transferred and posted. 
as conservator of Forest Karbi Anglong, Diphu with, immediate 
effect anduntilfurthez-  orders vice ShriS. 	 ROL  
Conservator of. Forest transferred. 	H 

No.FRE.36/96/186-A : 	In the interest of Public Serv1ce 5hri 
S. S. RaO, Conservator of Forest, Karbi Apglong, Diphu 

is hereby transferred and posted as Conservatpr of Forest 
attached to the Principal Chief Conservator of Forest(wilci-

-life) in place of Shri Abhijit Rabha, IFS,\ Conservator of 

Forest transferred with immediate effect and until further 
orders. 	. 	 . 	 . 	 . 	 . 

No.FRE.36/96/18E 	: 	'In the interest Of Publid.Service'Shrj G..N0 
I. • Adiukac Divisional orest .fficer, Logging. Division, 

Tinsukia is hereby transferred ano posted as Divisional 
Forest Officer Karbi Anglong 'west Piv4.sion.vice S'hrj S.K. 

• Daila, IFS, Divisional' FOrest O.jerrnfe.rred. 

No.FRE.36/96/186-c : 	In the interest of Public Service Shri S.K. 
Daila, IFS, Divisional Forest Of fcer, KarbAnglong West 
Division is hereby transferred and posted as Divisional I 
Forest Officer, Logging Division, Tinsu]d..a inj place of Shri 

G.N. Adhikari, Divisional Forest Officer transferred with' 
• 	immediate effectand until futber orders. 	I 

• 	 . 	 I - ., 	- 

Shri Abbijit Rabha, IFS, Conservator of Forest and' Shri  G.N.  Adhikar 
Divsiozprest Officer, Logging, Division, Tjsuj4  will move 

. 	 - 	 . 

S. I. Rahi'd 

Deputy Secy.to theGovt.of Assam, 
Environment .&. Forests Department, ( 	. 	 . 	. 	. 	. 	. 	. 	 . 

MemJb136/96/l86_D / Dated Dispir, the. 4th.August 2009 

Member, Karbi Anglong Autfnoimis Council, 
Diphu itIdrefeence to letter No. D.O.KAAC/CEM/08-09/102 
Dated 15.60/  

t2. heAccountantGeneral (E) Assam, 14,ai...agaon,:Giwahati-29 
The. Principal Chief Conservator of Forest, As,sxn,Y Rehabari, 

hePrincipal Chief Conservator of Fore.st (.Wil...1if e) -  Assam, 
Basistha, Guwahati_29. 
ersQn'con.cern,ed. ~he Deputy ,  rector Govt. Press Bau ma4.dm  -(uwah-ati.2l for 
publiatior1 of above notification in tfle nest issue of Assam 
Gazette.  

By .  

Deputy Secy. td"th Govt. of Asn, 
zronrnent and rests Department, 	I 

Certifi:d to be trw? CO 

LdO(W(7tP 
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Assam schedule I. (Part-U) Form No.22 F.D.FORM NO.22. 

FOREST DEPARTMENT, ASSAM. 

Certificate of the transfer of charge of the office of the Conservtor of Forests 
Karbi Anglong Autonomous Councfl Circle, Diphu, 

Dated Diphu 	 Al 

The 18th  Augt st/2009. 	•:. 

In pursuance to Govt. Notification •No.FRE.3/96/186, Dat 
04/08/2009  and  as approved by Karbi Anglong Autonomous Council Au hority vide the 

letter No. KAAC/Esstt-158/P(B)/2001/9705(A), Dated 07/0812009 I certified that 

received/assumed/relinquishedfhand over charge of the office of the conservator 

Forests, Karbi Angbng Autonomous Council, Circle, Diphu from Shri p.S, Rao, I.FS., 

Conservator of Forests on the afternoon of this 18th  day of August/2009. 
I received the sum of Rupees Nil the cash balance, as sh wn by the Cai 

• Book on this date and sum of Rupees 71,56,723/- in United Bank of ndia; Diph In 
• 	Revolving Fund Current A/C NoCD/868 and sum of Rupees 1,33,47,579/ in P.L. Account 

No.11007471664 maintained in State Bank of India, Diphu, I have xamined all the 
office books and found them posted up to date, 

I have received the needful vouchers belongs to the amounts of the current, 

month and have made myself acquainted with all outstanding liabUities or account of the 
department. 

I have examined the live and deed-stock, as well as the bo+s, maps, office 

records and office furniture at head quarters, and have examined the reisters, which 1 ,  
have found posted up-to-date. 

I have received the following cheque books:. 	 I  
730401 to 730500 used up to 730430 of S.B.L, Diphu. 
190601 to 190700 used up to 190643 of 1.1.131, Diphu. 

Countersigried. 

/ I 
	b 

f 	'I 	
/• 

(S.S. Rao, IFS) 	 (Abhijit Rabh IFS) 
Conservator of Forests, 	 Conservator o Forësts,. 
Relieved Officer. 	 Relieving Offi er. 

Certified to be true copy 

Aduc cafe 
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7. 
flOVEPNMENT OF T,$SM 	 / 

' 	roREs'r DEPARTMENT 	1DISPUR 

7/97/68 
	 T L)jted Dispur,the A3rd Apr.l,3998 

n 	3hri A. B. Md. 71;nu:3,AC3, 	 ; 
Joint Secretary to the ;ovt.of  

The Accountant '3enet.al(A&E)ASsam, 	. 	
J 

Beltola,Guwahati-28. 

Sanction to the cretion of 1(one) ex-cdre pc.3t 

of Conservator of Fosts for (arhi Anglorg 
Autonomous Council. 

I am dirtcted to convey the sanction of the CoVerflOL 

Assam to the creation of 1(one)ex-cadre post of Conser ,iator . 012 

sts for Karbi Anglong Autonnmous Council in Indian Forest 

vice Scale Of py  of 1,1OO_450-20000 upto 28-2-99 with. effect 

rn the date of nttrtainment for placing services of an officer 

Cnservator of J.orcsts rank under the adrninitratiVe control 

KIrbi An9.ong Autonomous Council,DiPhU in pursuance of the  

2. ireas Deptt's O.M.No.HAD.57/95/316 dt.31.12.96. 
The expendtture 13 3bitahlei to the .H/,\' 1 2406_FO:!sttY 

ildlife_01_ForeE3trY-OO1-DirCcti0fl and Admn. (1), H. Q. Estt-1-

aries(Non p1)"in the current year budget 1998-99. 
The sanction issues with the concurrance of 

ance(EC-I)Deptt. ',ide their 11.0.11o.308/98 dt. 31-3-98. 

ttjyours faithfulLy, 

r 	/ 
SL/t: Sre'tary to the c,ovt.of AsSam, 

FoSt Department, Dispur 
- 

-• 	"c'i, 
10  
y to 	 . 

• The Pr*ncip1 Chief Co'.servator of Forests,Assarn, 
Rchabari , Gu;ihti-O. 
The Uridir S:cretary to the (ovcrnment of India, 
Ministi:y, of Enviroiuntnt )n(1 Forsts,PryaVaJafl I3hawan, 
C.G.O. CompleX, Lddhi 	New DJ.hj-110003. 
The Commisionur & ocreLar:y to the GoVt.of Meghrilya, 
Envirorirnetit and Forest Departmerit,shillonq. 
The CornuiSJ:. ohor & Screttry to the ovt. of A;am, 
}til •\reas Dep.rtmc?r1 t, Disoui , Guwehatj.-6. 

The Comrn.ts;.ioer & ereary to th 	iit.of AsS.rn, 
(2hie(: 	tirii :.:; i . r • s 3 	:c1iri 1 t.,1)is1)ur,CUWa1ti-6. 

. . . 2 .  . 

• 	Certified to 

MLIJL 

•dvoce 
,1 

Dj'/(-d Dispur,the 03rd Apri, 19 9 8  
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RE I'( ilL/SI/LI) IN P4RT II SE('TIO'A' 3 (I),IN THE G.4Z!a . ....L 01" lAD/I I)aied 	) 

NO. 16016/2/9-AIS(Il)tA) 
GOVERNMENT OF INDIA 

MINISTRY OF PERSONAL, P.O. & PFNSION 
I Dei rt me nt of' Personal & Ti in in 

Neii. I)ciiti. file oh 
 Noi ember, 

NO'I'I FI('ATION 

No 	 . In exercise of the powers conferred by sub-sect ion (I) of sect ion of' All India 
xrI\ wc ,, Ac I. I 	I 	I of 1951), read s'ith rule 4 of the Indian Forest Servicc (Ca(Ire) Rules. P )(i(r, the 

niod tioeroiiicnt in consultation .ith the Government of Assam-MeghtIava hereby makes the 
film in 	rcniilations further to amend the Indian Forest *rvic 	(Fixation of ,  ( isli:e Strenuth) 

tat nix. 1)0(.  Namely:- 

These Reiulations niav be called the Indian Forest Scriicr' I ljation ol Cadre 
Strcnifh I Second A mendnicnt Reculat ions, 

,' ...... 

H 	[hey shall come into force on the (late of ,  their piihliciiion in ihe oltici,rl (Hi/Cite. 

In 111c 	chcdiilc to the Indian Forest Service (Fisatiori of (idre Strenyth) Reciil:iiions, 1966.  
Ii inc icailni 	''Assam-Meghalava'' and the entries occurrinp tlieieunder, 111C toltowina shalt he 

hi 	ii LI I. n:i mci 	- 

",-ISSIM-MEGH.lL,4 Y,I 

1. 	S'iiioi' DtItY Posis tinder the (o'ct -nnicnI oll'slaiiipiir- 	rij)iII'a 	 72 

Senior DuIvTPoStnnIei -  theSiate Go.vernnieni 01 •Assaiii 

irnicilnil (hieiConser\'ator of' Forests 1 

1 

	

hicl Coliscivator ot Foresis ( Pio(ection) 

I 	Inch I 	o,ixer\:iIor of ,  Forests (Wildlife) & (Thief,  \Vildlit 	Wiider 	 I 

i 	hioo'I( 	roilxcrxator of ,  Forests (Social Forestry) 

)f'i)t:V\l 	Plan 

C 	Hidi \,itoi 	of :0 

mxii \.iior o f I -'oresis (i)cvelopincnt) 	. I 

oiiscr\:itor ot' I: i,i.est 	(Economic ('ii etc ) / 	S'p 2009 
Ohl5dr\ :iior of Forests (I Icadqiiartcrs) 

: : : : 	::: 	

1u1 \ I lati 

ii 	ii 	In 	ii 	I 	oirt 	tiii ilci 	t 

I 	Ii 	I )orcchor. 	Pro1ecr 	i)iicct&r. 	\l,tiiu 

I )ic.vir . 	I\:i/ii,iilhLn 	I"Jatlr)nal 	I 0 ,iri 

Certified to be true copy 

Advocofe 



/ 

• 	lriiicipiI NlF Raniers College. .laltikbari 

))cpuiv (I1ScI\ lot.1 11'OI'('SlS (Terri(orial) 

l)Lpul\ 	su 1)01 0) I Oh_xis (Wildlift 

) puts C onsr 	hot of I ot rcls ( Ass im St ik Zoo) 

ol Lin._, Pin Dulcet 

Illilis thou Oflicit 

('I 1 liii) 	OiJlcer 

Nilvictilltil - isl  
11 

sei}I0r DtI(v Post hIn(lcI -  the Slate Govetiimci,i ot MehaItiva 

lniiicipi) (hief('oiisenvaior of Foiesus -• 

iuief('nseu valor of Forests (Social Foiesirv & Environment) 

uoxcI valor of Forests (Territorial & l)evClopIflenf) 

% oscr\alorof):oresic(\\/flif) 

of,  Forests (Social Forcslr') 

i1s(n\ajo 	of Forests (Rescaich & 	ir;uintng I 

)cpIll v ('onselvalol 	tulForests (icrriioria)) (Khasi 	)lilIs. Jantia 	tills. (;lr)Hills( 	 3 
hpui 	( onsenvalor of,  Forests (lruniog) 

01k uigPlan O(flcer na  
Pi;iiinuuiv Officer 41  

1 6 
I )ireettr. SEP 2U09 )3aIphakroit Naiiooii Park 	

• 
I A\ ( oI1ser\ltot of Foresis 	\VIIdhll( ftasi & West Khasi I (ills \'Vkllift 	GtJJJ 
hit 151011) 

I )cpiii 	(onservator o( Forests ((Jiilisujion1 
"t)c((1 

()epiiis (oIiscrvutor of Forests (Social Forestry) 

17 

72 
2 	ci)lr:l( l)eJ)tilatloil Reserve (n' 2() 	of 	lent (I) above 

0 
o hc filled by Ptouiiouioui iii aceoudanec with Rule Q ofihe Indian Forest 	 28 ci S 	e (Reciiiilnicn() Rulc. 	I Oô(i hot exceeding 	33 	l;3. u) Items I md 2 	lbmmtv 

-f 	lrs to he fillet) by Direct Recriutnient (items 	I +2 	I 	3) 

A )L'DIII;1I ton 	Reserve 	0. 	 f 	lent ( I ) above 
I 

mt 	1 	amine Reserve and Junior Posts (o' 20% of Itemit 	ahuvc 4 

I) irech R cent ii Posts 
(ho 

• 	 Pioitiot 	(III 	l'usis 
- 	2$ 

ItOal /lhlI1Olr,_c(I Sti&iigiIi - 	
118 	- 	- 
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z ,entral  

ANNEXURE_E° 
; I 
+ 

. 	. 	 ; ,. .1 	• 	j 	• , 	

••. , 	
MOST flcMiATE 

Telegram : PAYAVARAN 

NEW DELHI 

Telephen : 461 613 
• 

 Telez: (bl-1i1)  

	

DOE. 	. 
• FAX.; 	•. 	f 

GOVERNI 	OF INDIA 
MINI$TRY OF 	IRM 	:& 

FORESTS 
PARYAVARAN BHAVAJ, 	COMpjth 

- 	NETS' DELHI - 110oo 	I  
LODHIROAD, NEW ]DLHI- 11 

Chie1 Serotaries, 
1 State Unt 

SUB : Restruoturing oi posts in various grades in. 
the Indian Forest ervje Reoernrflendatns 
Of the Fif'th Central Pay G is1cr- regarding0 

Ref erence 196 ir4vjte. to the d.e o l letter Of even 
ntimbef addressed by the eeretary, Ministry of' ertvire... 
ment and Forests, Government of' India to the Chief' Seere.-' 
tan'ies of' all the State Ck,vernment and Um..on Territories inviting their views ibn the restrioturj of' the posts in S 	 S   varmous grades in the In&Lai sorest Servioe(copy enolos

.
ed) 

i 2, It Was proposed to have the posts in various 
grades in the Indian Fores- $ervje Cadres in the Thllowjiag ratios : 

D 

grade 	 ronte of' 
- 	 senior DiLiy Pests  

PrinelpAw, CCF 	I 	 I 

Addi. PCOF 

31 • 	C.00F. 	 17% 4, 	 C.1!. 
5. 	 D,C,F 

Contd6.. 0  

Certiedtobetrt 

SEP 29  

GuIN66  

MM 



4.  

S. 

1• 
.4 

-4- 

• 	S 

(. 

. 	 I••;•f •-.;; • 	 . 	 . 	. 	.• 	 • 	 , 	
.4 . 	. 	. 	 • • 	-. Pr 	S 	 • 	

: •" 1Q Q\T , . 

	

SEP 2009 	I . iq4, 
I '6 

S • 	 . 	 • 	 . 	•• • ,: 	•• • 	

•: 	

Uwahai Berpc, • I 	
. 

Reply from majarity or 4he 8ta-te 	 t-. 

Like-wise , all the .'Ztte. Goernne 	were z'eqi.ested vAe 0 	 5 	 • 	 • 	 • 	 . 	 . 	 ,• 	 •• 	 • 	 , 

	

All 

letter No 16017/01/97... IF$, II dated. he th Nvember ;
4.1, fl 1997 £®llowed by several reminders to furnish b1ieir 'raews 

With iust'Siatios Thr th reatio @ the post o A.d1 0  

	

Principal Che CQserv.tor 	Fres1s in t1ae Ind.iaxa Forest - J 

	

. 	• 	• 	• 	 • 	• 	• • 	. • 	.\• Servjoe Cadres a03. reommended by the Fifth Centa1 Py 
S 	 • :• 	 • 	. 	 • 	• 	• 	- 	• 	 . Commission On t1s Lsst also, reLy from th St.to • 	•• 	0 	 • 	• 

ments is aWaite.. . 	• ••. ; '. 	. 	 • 	. 

	

'S 	• 	 .. 	: . 	S 	• 	, 	. 	• 	 - 	. 	•.••• 	' 	•.? 
. At the issue of restruotring of,  posts of the 

IF Cadres is an important one and needs -to bo(sic) on 
priority basis, it has been deotded to disotiss the issue 
with the Forest Secretaries and the principal Chief Conser$ 
vators of Forests ci' all the states in its totality ilk. a 
meeting to be h1d a 11.00 A.N. on Tuesday the 1st 

•„• Deoembe.r, 1 .99's under the chairmanship of Shri Viahwana -th 
Anand, Secretary, Ministry of Enviroirnent& Forests, Govt. • 	•.• 	 • 	••.: 	• 	.t of India in the Ghalib Hall SCOPE Complec, Scope Conveii..-' 
tion Centre s  7, Lodhi Roac., New Delhi.. iiOO®3. Forest 
Secretaries and the Principal Chthof Conservator of. Forests 
of all state Governnent 	•reqtested to kindly. 
meeting. 	• 	• 	S 	• 	 • •0• • 

4. 	The State Qvernmenta also reqi.ested. -  
fish the foUowing information in advance 

 

(1) The total area to be administered- reserved forests, 
protected forost 	and. others forestareas under X. 
Government Management. I'hia may include information tptt 

on Sanctuaries and National Parks, etc. 

• 	• 	• 	• 	I 	:iSiS:. 5, 	• 	5 , 	• 	5 . 	• (ii) Number and names of fcrest circles and forest dij-
sions, both territorial and functional. 	 I 

(iii) ®rganisation chart ShoWiig all posts up -to tlae dlvi- 
sional level rdica-tiLng all the cadre ppsts and the') 	r1r 
ax-cadre posts and. hw each part is manned by the 
cadre offjer or Mon-cadre officer, • 	• 	• 	 • 	. 	'S  

Contd,4 , 9  

• 	• 0 	•• • 	 • 	•' F 	4 

i1t • 	-.--- 	. -.- 	 . 	
• II 	, 	- 
” I 



 

 

Contd0. 
• • 	• • • 	I 

1'. 

4. - 

•'-.'.'i' - 
4, 

• 	: 	•. 

•, 

Biadget features of the State Ferest Department f or' 
the last three years ineluding the current year 
- revente expendn.tue ivad-er major heads both und-er .... 	. 	. 	 . 	. •••••• 	/• 
plan and. Non-plano 

•'•I• 1: 

Brief particulars o the macor plan sehemes tnder 
taken by the Forest Department - Centrally spensored 
Schemes as well as State Seoter Solaemës, 

..... 	 . 	., 	, 	. 	. 	: 1. •, 

(•• \ ttn 	4-4n.-4-.- r4' 	 +hc 

; 

\4 V 	-1 	 •' 	 W' 	L 	 L44 	J4 '.4 4.4 	4 	 •••fl 

5 years unde 	working plans, degraded forests 	and 
.social and industrial £orestryo 

I, 	41 

4 ' 

($ii) 	A brief note en the 	ooLal Forestry prograne in the 
State including the area oovered number ei divisins 
and circles 	details of foreign assistanoex 
±xç if any, staff compoienb Lneli1.ded in the 

agreement with the donor agency. 
4' 

(viii) A brief noto,  on : .05t' proteation related. preblena .4 

in the state, with data of the last five years .L/ 

• 	• 	 . 	• 	• 	• 	. ' 	' 
I 	t 

i 
IH 	ts 

The above informati.on together with justification for thet 
• 	.... • 	 • 	. 	 • 	• 	.:.• 	 . 	.: 

proposed re-strtaottiring may kindly be supplied by. 	the 
• 

State Government latest by the ROth. November, 199 

I 	• 	( 	 • 

'•G_•.•. 	

• 

S 

to 4.rreuuy 

'UW4thatj Bench 
• 	 31 

, 	w.ma 	..aa.. L4_i • W4rC.SJ. - / 	, 	,• 1 
• JzLt Seeretaty to: -the Govt0' 

• 	. • 	- 	• • 	• 	• 	• 	•• 	• 	• 	• 	• 	 • 	.' 	• 
• 	• 	- 	• 	 • 	• 	• 	• : 	, 	., 

• 	 • 	. 
S 	' 	 •,:••. 	•' 

• 	• 	 • 	• 	. 	•••--' 	I 

1 
• 	• 	• 	 • 	• 	• 	• 	• 'n;- 

Y 

	

________________ 	 • . 	• • . 
• 	• 	•', • 	•• 4. 	• 	• 

I. 



(4) 

I () 

() 

 

 

ey are (sic) r4qxiestedi lie kLzcUy (sic) f urn;L..s jg 	.r ti qtdred. 	nd re1evnli inorinatj 	latest by the 20 lila vember, 198, 

DirectoF 	eJaera1, Inia 	CoUncil EC 
Forest 	 Edatjo , Dekrac!un0 

Drootor, 	iLdLi 	irist 	oC 
In&1.a, Dehradun. 

) 

Director, Forest Stirvey eC India 9  AU are 
Dehraj, reqttes 	to 

participate 
Director, Indi 	National fl 

Forest academy, De1irad. •1. 	meetuig4: 
) 

Directoz, Indi 	InstL -btte of 
Forest Menagonients, Bhopal. 

0 	

•-• 
Director, 	at 

T.  hc 	... 	. 	 .- 

Copy also to 
 i) PPS to Secretarj ( 	& F ) Scp 

 pps to IGF 
& Addi. IP(FC)/Addl. IF(WL) -f 

Director (PT)/ Direote 	(PE) 
AU Dic 	in 

•." 



• 	 - 	
-• 	 - 	- 	:, 	 -.-- - 	- 

t 

ANNbCLJ 
GOVERNMEN1 	ASSAM 

,.• 

ENVIRONMENT & FOR; VS -q=PARTMENT 

No FRE 104/99/144 	 i d Dispur, the 5th September1ol 
4 

From: Shri S.B. Hagjer, IAS:,.. 	--.• ,:•' 
Commissioner & Secretary to the Gov 	)f P 	mjtraiMc - _,j. 
Environment & Forests Department, 	/ Dispur, Guwahati —6 

/ 
1 o 	Smti Menna Gupta, IAS 	 / 16 SCP 20119 

Secretary to the Govt of. india 	 I Minisiry of Environment 8 Fcres, 	 / Guwahat, s 	I t 
Paryavaran Bhawan, C C C 	mpIex, 	 JfJi2, 	. Lodhi Road, New Delhi 	i003 \fl 

• 	 - ub 	Proposal for c-adre P av'lew —cum- Restructuring of Indian ForeSerjice, 
Asam MeghcIay' 	adre, Assam Wing 

• 	Ref: 	(i) WEF Nc1 	O16/2/20014F5 II -dated 30-8-06. 
: 

• 	• 
(2) his De- s No FRE 1041991143 dated 13 Aug/07, 

• 	-' 	• 	• 	• Madam, 	 4 

• 	' 	- 	 - 	• 	• 	•. 	• I am directed to refer.to this Deptt's1etter quoted under -reference d, an .to ., - 	-• 	.• 	• 	•.• 
say sb Govt has proposed for a partial reviewed proposal for Review-cum-

Pestructunng of Assam Wing of Assam Meghalaya Joint Cadre, Indian Forest 
Services asfollowing which was shown in Annexure-! • 	 - 	 - - 	- 	

- 	•i 	 - 	• 	- - 	• 	''• 

Reviewed D1opo 

-- --------- • - 	--------- 
C CF (Terntorral) 	 I 	CCF (Temtoria)) 

•1 	' 	• CCF & Nodal Officer, FC Act 	1 	 CCF & Nodal Officer FC Act I 

• CICF -(Monitoring Of En) 	- 	- .- I 	- 	- 	 - 	• - , 
- 	- 	 - 	 -,-- 	.-• 	

.4 

In view of the above, you are requested to process the review —cum- 

._-pi •1 restructuniig of Assam Meghalaya Joint Cadre, Assam Wing, lndin Forest 
Services accordingly.  

. 	- 

Yours faithfuuy 
Sd/- 

Commissioner & Secretary to the Govt of Assam, 
Environment and Forests Department 

- 

- 	- 	-- - 	- 
• -' 	.• 1 - 	 - 	 - 	- 	

- 

Certified to be tnie app, 
fL 



y / 
	 . 	

— . 	. ' I • , 	•, 
hl  

4m0 No FRE 104199/144 -A 	 Dated Dispur, I 5 September,07 

Copy to 	 , 	r 

1 The Commissioner & Secretary vie Govt Meç of 	 I  . 	 . 	. 	. . . 	. 	dya, 
 

	

Environment & Forests Deptt foi 	mon 

• 	L4t 2. The Principaf Chief Conservtor: Foer/.. *sam, ehabari, 

( 	. 	
3. . The Pr'incipal ChiefCon&nvatbr c: For$ ., i1egheaya, 

4 The Joint Secretary to the Govt fA 	r, Persone (A) Deptt Drspur, t  1• 	
441 Guwahati 6.  

• 	••.:• 	,.. 	 4 

5 The Under Secretary toth Govt c, sam, Finance(TC-L) iDeptt 

......... ... ... ....... . By orders etc. 

Commissioner4 Secretary to 4the Govt. of Assam 
Environmentand Forests Department, Dispur 

	

• 	•' 
4 j  

	

• 	

•,.. 	.. 	. 	 . 

SEP/ 

Ole  

414 

4 1  

1 0  

.•. . • 	I 

• 	 • 	 . 	 • 	 . 	 . 	 •. 	•., 	. 	 • 	 . 	 •. 	... 	• 	 •.• 	. 

..................
............................................................... 

..................................................................................• 
	• 

• 	 . 	 • 	 . 	 .. . • 	 . 	 .. 	 . .
tfl • 	

• 	 • 	 • 	 •• . 	 • •• 	 . 	 • 	 • 	 • 	 • 	

.......................•, 

	 4, 

• 	 . 	 . 	 . 	 . 	 .• 	 . 	 • 	 • 	 • 	 . 	 • 

0 

• 	 • 	 . 	 ... 	• 

	

• 	
. 

y 

• 	• 	• 	______________________ 	•_____ . ....... 

	

• 	 . 	 • 	 . 	 • 	 • 	
. 	 • 



_,. 

•• do<  
fAVI 

Mellk 

c 	4i 

Z '( POSED 
a 	

-  Details of seniority uty p0<', 	 the cadre 

Existinq 	 posed 	Res 4i 

	

ignation 	Number 	- 	ion 	'Nuniber , 	 JII 

a 	b c 	d 	e 	' 
PCCF 	1 	PCCF  

PCCF 	 e)  

	

CCF 	(Admin. & 1 	. 	. . 	• 

'Lgj.lance) 	

, , .Addl.PCCF (Planning 1 	.. 
c1 12 . i 

F valuation) 	 4 
CCF (Wildlife 	. 1 	CCF '... (Wildlife 	& 1 	,.• 	o 

ev. Monitoring & 	. .  

Biodiversity) 

CCF 	(Social 1 	CCF (Social Forestry & 1 	
- L Forestty) 	Nodal Qfficer, FDA) 

CCF 	(Re 	
• 

	

ear, 1 	CCF 	(Research 1 	 4j i.l4t Training & / king 	Education, 	Working 
Plans) 	 Plans) 

fcy'F (Prc' 	on) 	1 	CCF (Territorial) 	2 

/ 	 CCF& Nodal Officer, 1 

CCF 	(Bodoland 1/ 

Territorial Council) 	
/ 	__________ 

CCF(Karbj. 	Anglong /1 	() " 

; 	).1JLJ) 

CCF 	(N C 	Hills 1 
Autonomous Council) r 

CF 	(Territorial) 6 CF 	(Territorial) 4 41 
CF (Development) i CF (Working Plan)  
CF (Economic Circle) 1 CF(Research 	& 1 

Education) 
CF 	(Head quarter) 1 CF 	(Head 	quarter) 	in 1 

the O/o the PCCF Assam 91 i.t 	S 

CF (Social Forestry) 3 CF (Social Forestry) 3 

________ 
:• 

CF(Wildlife) 1 

CF 
CF (Wildlife) 	HO 1 C 

(Border) 	. 1 CF 	. . 	(Border 	& 1 . . . 

Protection 	in the 	0/0 I a  
CCF Territorial) 

'r 

'r 
I 

Field 	Director, 1 Field 	Director, 1 
Project Tiger, 	Manas Project Tiger, 	Manas 4 1 

Director, 	Kaziranga 1 

National Park National Park 

Director, 	Kaziranga 
 

/ 	•4 
Principal) 	NEF 1 CF (Bodoland 1 

I. 
W A 

-4-- C 

, 	q(. 

C' 

I 

-----------* -----___ 

1 



Exi 	bing 	., 	'. • 	 • 	 .'.,." 	:Proposed' 

' 	'Designatin 	. 	 Nuniber' 

.RemarkS.,11 
Desigil 	.. ' cn Number 

b .: 	c 	. d 

PCCF 1 PCCF 1 

PCCF (Wildlife) 1 

Addl..'PCCF 	(Admin 	& 1' 

Vigilance) 

Addl:: .'PCF 	(Planning 1 	,..' 

Dev. 	Mbnitoring 	& . 	 .. 

Evaluation) 	. . 	

• ' 	
' 

CCF 	(Wildlife) 1 CCF 	(Wildlife 	& 1 	. 	• 	 . 
. 	 ' 	 . 	•.. 

Biodiversity) 

CCF 	(Social 1 CCF 	(SOcial ,Forestry •&  
" 

Forestry) 
' Nodal'Ofiber, 	FDA)  

CCF 	(Research, 1 CCF 	'' , 	 (Research I 
• Training 	& 	 orking Education, 	• Working •• 

. 7 
Plans) Plans) - 

CCF (Protection) 1 	' 	'' CCF. (Territorial) 	• 2 	' ' 	 • 	
• 

• 	 • CCF 	& 	Nodal 	Officer, 1 
• FC. Aá. '. , 	.• .. 	, 

CCF 	' (Monitoring 	&  

Ea1uat.in). 	. . 	 . 

CCF.. ,•• 	(Bodoland 1 
• 	 , . Territdrjal Council). 	• • 'r. 

• 	 • .CCF 	• (Karbi 	• 	Anglon 1 
• • 	 . 	 S ,  

Autonomous Council) 
• 	 ' 	 ' 

• 	
, 	 :. 	. 	

• 	
•:.. 	. 	.1 

tI 

UMM ,,•. ,I 

	

• 	•:., 	3:. r1  

	

________________ 	• 

____ 	
• 	 , 	 , 	..,,. 

'4 
,Rangers 	College, 	Territorial Cour .1) 	

.. 

;V  
Jalukbari 

DCF (Territorial) 	22 	OCF (Territoria 	22 

DCF (Wildlife) 	2 	DCF (Wildlife) 	3 

DCF 	(Assam 	State 1 	DCF (Assam Sta 	Zoo) 	1 
. 	 . 

Zoo)  

Working Plan Officer 3 	Working Plan ) .ficer 	3 . . 	,• ., 	.. 

Forest 	Utilisation 1 	Forest 	Z 	iiscition 1 
Tz officer 	 officer 

Planning Officer3 	Planning Off cer 	3 

Siviculturst 	3. 	Sivi'-,. £tur 	1 

• 	. 	Total, 	, 	55 	. , , f ".:.al 	. 	'• •.. 	. I,'. 
wl  

PV 

I # I 
• 	 .'•. 	 . 	 ' 	

' 	
. 	 '' 

EARLIER PROPOSAL 	 JWaatI Bench 
Deta -  ''3 of seniority dut posts in 	 TzTq;j 



- 	 ¶ 'P t 

/ 	
C 

I  [CF 	(N C 	Hills 1 

1 	nomous C 	ocil) 

6 	L 	Territor 	1) CF 	(Territorial) 4 

CF (Development) 1 	C 	'orking P1 n) 

1 	CF 	1T&,ch  

1 

CF 	(Economic Circle) 

EduJ 

1 	- - 	 quarter) 	in CF 	(Head qharter) 1 

CF 	'(Sociall Forestry) 

the 	the PCCF Assari 

3 	Forestry) .CF,ocial 3 ' 

CF 	(Wildlife) 1 	CF 	vildlife) 	HQ 1 

CF 	(Border) 1 	, 	(Border 	& 

rotection in the 01° 

1 . 

4421 

• CCF Territorial) ' 	 . 	 •"'• 

Field 	Director, - 

 

-. 1 'Field .. 	Director, 1 

Project Tiger, 	Maas , Project. Tiger, 	Manas Ic nr 

1 • Director______, 	Kazirng Director, 	. 	 Kaziranga 1 	
" 	•/ 

National Park National Park 
 

Principal, 	. 	 !F 

Rangers 	lege, 

1 	. CF 	:•. ' 	 (Bodoland 

Territorial Council)  
1 SFP 

Jalukbari' 	, . . 	 ' 	 ' 	;; 	 ' 	
. •/ 	.' 

DCF 	(T 	orial) 22 DCF 	(Territorial) 22 

DCF 	iidlife) 2 DCF 	(Wildlife) 3 

D'F 	(Assam 	State 1 DCF (Assam State Zoo) 1 

?oo)  
_____________________________ • •. 	•• 	' 	 . 	 • 	 . 	 . '''- 
Working.PiLan Officer 3 	. . Work±ng'Plan Officer 3 	''• •• 

Forest • 	(itilisation' 1 Fore't: • 	Utillsation 1 • 

officer • officer' 	• 	.;. . 	 • 	 • 	 . . 	 .• 

Planning Officer 3 Planning Officer 3 

Siviculturist 1 Siviculturist 1 

Tàtal 55 	• • 	 ....Total . 	 62: 

'U 
k4 c  

IL 	I431 I 

• 	.. 	

•• 

4'J 
- - ------ -------- 

t : 1 	. 
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/ 	THE GAUHATI HIGH COURTAT GUWAHATI 
High Couc Of 	

and ArLjna0at Pradesh) 

/ 	 PRINCIPAL SEAT AT GUWAHATI PageNo.  

CASE NO WP(C) 476/2008 	 District: Karnrup 	 ½ 
C.tegory: 10040 (Other service matters.) 

ASSAM FOREST SERVICE ( CLASS--i)  ASSOCIATION 
AND ANR 
REPRESENTED BY ITS GENERAL SECRETARY VIZ 
SHRI NARAYAN MAHANTA 
ZOO ROAD, GHY--781021 

2 	SHRI S U CHOUDHUP.y 
PRESIDENT 
ASSAM FOREST SERVICE ( CLASS--I) 
ASSOCIATION 
PERMANENT RESIDENT OF SIJUBARI HATIGAON, 
GHY--78 1038 

Versus 
	 Petitioner/appeIlant/appjç, 

THE STATE OFASSAM AND ORS 
REPRESENTED BY THE CHIEF SECRETARY TO THE 
GOVT OF ASSAM, DISPUR, GHY--781006 
THE COMMISSIONER AND SECRETARY 
TO THE GOVT OF ASSAM 
ENVIORNMENT AND FOREST DEPTT. 
DISPUR, GHY--781006 
THE COMMISSIONER AND SECRETARY 
TO THE GOVT OF ASSAM 
PERSONAL DEPTT., DISPUR 
GHY--78 1006 
THE COMMISSIONER AND SECRETARY 
TO THE GOVT OF ASSAM 
FINANCE DEPTT. , DISPUR 
GHY--78 1006 
THE UNION OF INDIA, 
REPRESENTED BY THE SECRETARY TO THE GOVT, 
OF INDIA 
MINISTRY OF ENVIRONMENT AND FORESTS 
NEW DELHI 

Advocates for Petitioner/appellant 
DKMISHRA 

2 	H K MAHANTA 
B PRASAD 

Advocates for Respondents 
GA, ASSAM 

2 

	

	SC, F.DEPTT. 
ASSTT.S.G.1. 

, Respondent/Opp. Party 

Summary Of Case And Prayer In Brief 

CERTIFIED COPY OF JUDGEMENT / ORDER 

DATH OF FiLING APPLICATION 	DAI'E WHEN COPY WAS RFAI)y 	1 	i)A I I (* DEl RI RY 08/02/2008 	 08/02/2008 	 I 	08102/2008 

BEFORE 
HON'BLE MR. JUSTICE RANJAN GOGOI. 

DATE OF ORDER: 08/02/2008 
, 

Heard Mr. D. K. Mishra, learned senior Counsel appearing for the pet;tionei s. 

Certified to be true copy 

:F91 	iz- z- *44 

16 SEP 2009 

ench 
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/"
R. K. Bora, learned Govt. Advocate, Assam, accepts notice on behalf of respondent 

0'

s.1,2 and 3; Mr. D. Saikia, learned Standing COunsel, Hnance Departn1ent,CCeptS notice 

 behalf of respondent No.4 and Mr. N. Deka, earned Ccntra Govt. Counsel, accepts 

/ notice on behalf of respondent No.5. Extra copies of the writ pettton be furnished to the 

respective counsels within three days. 

Issue notice on the prayer for interim relief returnable in four weeks. 

In the meantime and until further orders the cadre revcw in respect of Uie 

Assarn-Meghalaya joint cadre of the Indian Forest Services will not be finalized without leave 

of the Cou. 

i 

~I
D&(Q C 

Date .... 	•... 	........... 

'Uerinrefldent (Copying Section) 
Guhati High Curt. 

."uthrj-.4 U/S 76. A ct 1. 1872 

Celptr  

/ 	 • 
.,. 	 _- 	•- 

H 
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i -•_ 	. 	ff 	r 	t 	. 	.- 
r -Opj ol df (vs of the 	 or wIflch the copy 	 vrig over 

14tfl4 ond 	wc ndy for delivery, 	copy To the ppflccrit 

N THF GAUHATI }V J[ 

(High Cou of Assum. Nagaland. Mcghahwa, -Maniur. Tripu, 
N4 izorain &. V\VrunaL h a l Pradesh) 

SH)E 

Appeal fioni 	
V 	 V  

4Ai Civil Rule -. 	 - 	- V 
NO-..:, 	 . 

/\pj:ellant 
Pt it i on 

/ L'VJIV 	
V 

v7 

Appellant  
For 

Petilloner 	7ZT-- 	1)A S 
7 '-2A; 

Respondent 	 2 Fo  
- I 

Opposite Pay 	 . 4 	S, J 

Respondent 
ptePar V  

:vih swIur 

Certified to be true copy 
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.t 	I 	JO 	 I 

sc p 
( . 	. 	-. 	i: .• 	 .. 	 . 	 IN TH MATTER OF: 

	

3 	 1 Joy ,  Singh Bay, 

Divisional 	Forest 	Officei, 

Afforestation 	Divisjon, 	Karbi 
Anglong, Diphu 

r2 Rajiv Kumar Das, 

Divisional Forest Officer, Jornat iA 
Forest 	Divi.sion, 	Departmcnt of 

Forest, 	Government 	of 	Assam ;  I*L 
I'44 -.;... 	1• 	1_ uorna 

3 Jibananda Flazarika, 

Divisional Forest Officer, Karb.. 

	

W 	
Anglong East Divjsion, Department 

Diphu 	 r 

4 Hiranya Kumar Sha9na, 	fl7 / jj 	4 

	

I 	 ' 

Divisional Forest 0 fice,rvQhur1 
Cu,, 

1. Territorial Divisio , 	prren 'W 
..i 

of Forest, Government of As- 

Dhubrj. 

5 Raghunath Boro, 

Divisional Forest Offc.er (I/C), 	I T 
Kachugaon Division, Gosaigaon. 

PETITIONERS 

-Versus- 

1. The State of .  Assarn, represented 

by the Chief Secretary to the 

Government of TAssam, Dispur, 

Guwahatj-6. 

L 
:rmSsjrofAfffevit • 	Gauhti High Court 

Guwahati 

.......... ............... 



77, 	TT 	T 

c 

i 

I 
2 	The Commissioner and Secretary, 

J. Department 	of 	Envronrnent 	and 

Forest, 	Government 	of 	Assam, 

Dispur, Guwahati-6. 

I 
gp 

3. 	The Commissioner and Secretary, 

Department 	of 	Personnel, 

Government 	of 	Assam, 	Dispur, 

G 	h t-6 
C A 

Commissioner and S/cetary, 

Department 	of 	Finance, 	c/ovrnm1r4 SEP 2009 
of Assam, 	Dispur, Guwahat/_6.GUW,&h 

 
The Union of India, 	 ted  

by 	the 	Secretary, 	Ministry 	of 

Environment and Forest, 	Government 

of 	India, 	Paryavarr1 	Bhawan, 	CGO, 
141  

Complex, 	Lodi 	Road, 	New 	Delhi-- 

110003. 

• 
The 	Secretary, 	Ministry 	of 

• Personnel, 	Public 	Grievance 	& 

Pension 	(Department of 	Personnel 	& 

Training), 	Government 	of . 	India, 

New Delhi. 

7, 	Union 	Public 	Service 

Commission, through the Secretaiy 

UPSC, Dholpur House, New Delihi; 

8. 	The 	Sta.te 	of 	Meghalaya, 

• 

	

	through 	the 	Chief 	Secretary, 

Government of Meghalaya, Shillong. 

RESPONDENTS 



L 

• 	Noting by mcer or 	 I Serial Date 	Office rthtes, reports orders or proceedings  
with signature 2 	 . 	 . 

2L2Q 

BE ORE 
THE ON'B E MR. J SlICE RANJAN G000I 

21.0 .2008 

ard Mr. . Dutta, learned senior counsel for 
the peti oners. 

I sue Rule. 

r. B. J. Ghosh, learned Govt. Advocate, 

Assam, acceptsn tice on behalf of respondent Nos. 1 

to 4; M H. Rah an, learned Asstt. Solicitor General 

of India accepts tice on bhalf of respondent Nos.5 

and 6 nd Mr. . Goswamj, learned. Senior Govt. 

Advoca e, Megh Iaya, accepts notice• on behalf of 

respon ent No.8. Extra copies of the wrft petition be 

furnish d to the r spective counsels within thee days, 

esponde t No.7 be served by registered post. 
Steps a so within hree days. 

ist along ith WP(C) No.476 of 2008. 

- •i/  

(Cop\ting 	

f / 	16 SEp 2009 	/ 
1872  

PW 

-, 



	

KARBI ANGLONGAUTONOMOUS.COU.NCLL 	.' 	 . 

OFF1CI OFTHEçONSERVAT0R OF FORESTS:KARBI ANG LONG DIPHU 

Letter No CF/KA/ESH/PF/178 	 Dt 29 82009 

To..  

	

The Co'minissioiier.&.Secretary toth&GovtTofAaii;' 	' Ct! Depai tment, 
Thspui,Guwahati-6  

Sub:- :'.prnotjon to the rank of Chief Conservator of Forests; 	16 sp 	' 
Sn, 

 

	

GuwroinAi r 	h I has e the honour to bring your kind notice followin poinfo youi s mphati 
consideration and taking necessary stOps- . 	 .. 	 ..., 

1 belong to 198.4 batch of IFS belongiig to Assam-Meghalya 'Cadre and presently 
posted as Conservator of Forests, KarbiAnglong, Diphu. 

My promotion to the rank of Chief Conservator of Forests is due since the year.2Q02 
as 'tFS ifcers'are"eligib'iefor proth'Otion to the i'ank of Chief Cohserv'tor Of forests 
after compktiOn of 18 years of service.  
It is learnt that Govt. of Assam is actively considering the .pio.rnotion 	of 
Conseryator of Forests by upgrading the posts of Conservator of' F6c.sts, i'd ,f 
bifurcation: of Oircle etc. if some of the Conservator of. Forests are promoted 
selectively by the creation of ex-cadre posts, it will cause irrepearable loss n'd mental 
agony to the similarly situated officers of the same batch. I shall be put under 
humiliation, if my prayer is not considered as my promotion is already due shtce th: 
:ye 2002, 

It is to he nientioned that recentr , Go'ernment of Assam has promoted Y. lnspeco 
General Police belonging to 991 batch to the rank of ispectorEeneral of Pollee hi' 

aing4n-charge of 6li-61e!zone which was being held by them as Dy. Jlnspector 
Gëni.6fPbljce;The post of inspector General of Police are equivalent to the post O 
Chief Conservator of Foresis in respect of rank as well as pay--scare. Like wise the post 
of Dy. Inspector General of Police arc equivalent to that the Conservator of -Fujrest in 
the rank of scale. 

In view'of'the above, you are 'respectfnliy requested 'to promote COiisei -vator of 
IIQ ith S,arne. batch to the rank of Chief Conservator of Forests 

- 	s muhaieous1y if ex-cadre-posts are beLng cieateO fo the puipose of piomotion of 
Conservator f Forests to Chief Conservator of Forésts '' 	 . 	 .. 

I shall be thankful for this act of kindness;  

Yours  

___ 	 V 2.L; 	........ 
(AbhitRabharfES) - 	' 
Coñrvatoi1s, 
Karbi Anglong, Diphu, 	.' 

Certified to be true copy 

Advoeatp 
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BEFORE THE CENT R L ADMI NI ST RTIVE T RI BUNAL 

SUWHATI BENCH 

et ttI Adminitrth1eT' 

i1 NOV.\  

w 3h 

IN THE M.TTER OF 

O.A No. 193 / 2009 

AbhijitRabha 

-Vs- 

Union of India & others 

AND 

IN THE MA.TTER OF 

An additional affidavit on behalf 

of the petitioner to brirtq on 

record certain, subsequent facts 

which has arisen consequent to 

filing the aforesaid original 

application. 

ADDITIONAL 	AFFIDAVIT 

cull 	 I, Sri Abhijit Rabha,'aged about 49 years, son of Late 

k-- 	4JP resident of 	c- paid 'by. k41Q 

Guwahati District - Karrup, Assam, do hereby solemnly 

affirm and state as follows : 

- 

1. . 	 That the. 	. deponent has 	preferred an original 

application being O.A 	No. 193/2009 	before the Central 



ii 

  

Nov 
aaj jYT  

Administrative Tribunal, Guwahati' Bench challenging the 

action of the respondent authorities to upgrade the post of 

Conservator of Forest to that of Chief Conservator of 

Forest in Karbi Ahglong in violation of the interim order 

of the Hon'ble Gauhati High Court relating to Cadre Review' 

cum Restructuring of the Assam Meghalaya Joint Cadre and 

also non consideration of the petitioner's case for 

promotion to the higher level i.e, Principal Chief 

Consetvator, of Forest. 

That your deponent states that by order dated 

22.10.2009, the Hon'ble Central Administrative Tribunal 

after hearing the counsel for the petitioner / applicant as 

well as the counsel for Respondent State of Assam and Union 

• of India directed the said respondents to file their show 

cause by 09.11.2009 as to whether any proposal for 

upgradation of the post of Conservator to that of Principal 

Chief Conservator of Foreèt with regards to the' Autonomous 

Karbi Aniglorig District Council has been .initiated during 

the subsistence of interim stay order of the Hon'ble 

Gauhati 	High Court 	with regards to Cadre 	review 

restructuring of the Assam - Meghaiaya Joint Cadre. 

That your deponent states that during the pendency of 

• the original application before the Central Adrainistrative 

Tribunal, the Principal Chief Conservator of Forest vide 

letter dated 30.10.2009 directed rae to show cause regarding - 
the basis for filir'ig my representation dated 29.08.2009 



centrai  

• 	
\ 	'i 	NOV 2009 \ 

GU\1t Bec% 

with regard to the petitioner's claim for consideration of 

his case for promotion to the rank of Chief Conservator of 

Forest. 

0 	 It may be pertinent to mention herein that the 

Principal Chif Conservator of Forest as head of the Forest 

Force in Assam is. no way connected to the O.A No. 13/2009 

	

since he has not been made a party in the aforesaid QA No. 	. 

193/2009 pending before the Hon'ble Tribubal. Moreso, 

since,- the representation dated 29.08.2009 on which the 

•  . Principal Chief Conservator of Forest has i5sued5h cause 

is a part of judicial accprd in O.A - Io. .193/2009 pending 

before the Hon'ble Tribunal, his action in calling upon 

information / clarification has caused ±nterference in the 

judicial process since the matter is awaiting for 

adjudication in the Hon'ble Tribunal. 

• 	• 	.A copy of the letter dated 30.10.2009 

is annexed herewith and marked as 

AMNEXURE - A. 

4.. That your deponent states that immediately on receipt 

of the letter dated 30.10.2009, the Principal Secretary, 

1arbi • Anglorig Autonomous District Council, Dihu was 

informed by letter dated 31.10.2009 since the service of 

the petitioner was placed at the disposal of they District 

Council vide order dated 04.08.2009 



II 
Nov 20Ü9. 

A copy of the letter dated 31.10.2009 

is annexed herewith and marked as 

MThIEXURE B. 

That this affidavit has been filed for the purpose of 

bringing on record the facts subsequent to filing of the 

present original application. 

That this affidit has been filed bonafide and in the 

interest of justice. 

That the statements made in this affidavit in 

paragraphs L) L ,C - — — -- — — are ttiie to rrj knowledge 

those made in paragraphs 	- 	— — —— — being 

matters of records are true to my,  information which I 

believe to be true and the rest are my humble submission 

before this Honbie Tribunal. 

/ 
And I sign this affidavit on this the . . . day of 

November, 2009 at Guahati. 

Identified by, 

Advocate 

A 



NNEXURE A 
- 	 By Fax/ Post jr4 

GOVERNMENT OF ASSAM 
OFFICE OF THE PR(NCIPAL CIHEF CONSERVATOR OF FORESTS AND 

READ OF FOREST FORCE: : A.SSAM 
REHAI3ARI: : GUWAHATI - 781 008. 

No.FE.22/ 11/ Promotion/IFS! 06 	 Dated Guwahati, the 10ctober, 2009 

To 	 r nitratVeT 8 1 
'- 'Abhijit Rabha, IFS, 

Conservator of Forests, 
• 	 Karbi-Anglong Circle, 	 11 NOV 200 

Diphu. 
- 

Sub: 	Proo1 = 
	 r' wahat BGflCh th 	tuo the rank ofChief Conservator of Forests. 	 tf - 3 

Ref: 	'ôur letter No.CF/ KA/ ESHJ PF/ 178, dtd.29.08.2009. 

In inviting a reference to your letter as above, I am to request you to furnish 
• 	the following infrmatiW clarification required for finalizing the action on your letter. 

You thve stated that your proxotion to the rank of Chief Conservator of Forests is due 
since thd Year 2002. You are aware of the fact that on date 9 (nine) IFS officers from Sri 

J3:-Brhma to Sri Chandra Mohan (as per Civil list) are senior to you in the rank of 

Conservator of Forests and there is no vacant post of Chief Conservator of Forests. Please 

furnish infoxnaiion and clarification as to how you could comc to considered Conclusion 

thatyou are due for promotion since 2002. 

Please furnish the basis of your conclusion that the Govt. of Assam is actively 

considering the promotion of some of the Con.servators of Forests by upgrading the post 
of Conservator of Forests. 

Pletse explain as to how could you conclude that some Conservators of Forests are to be 

promoted selectively causing loss and mental agony to you ? The available information 

shall be enclosed by you with your detailed justifiable explanation. You have cast 
aspersion on the integrity of the Govt. of Assaxn in the Department of Environment & 
Forests by stating that the Govt. of Assam will make only selective promotion. All 
information available with you to prove your allegation shall be furnished. 



)Vi') 	 FItA I. ilc) 	 rrnJ.,rjui 

Please funush the basis of your statement supported by documentary - evidence in support I.. 	 .. 	 . 

of your statement that Govt. of Assarn is creating some ex-cadrc posts for promotion of 
Coucrvators of Forests. 

Please cite the authority under which you have submitted your letter as above under 
rfcrcnce for redressal of your grievance relating to your service conditiOns directly to the 
Govt. of Assam in the Department of Environment & Forests without routing it through 

.--.. 	-------- proper channel.  

You are requested to furnish your reply at. the earliest and the same shall be in 

complete detail supported by all evidences including documentary evidence on which you 

have relied white communicating directlyw the Govt. vide your letter under reference. 

. 39 
Principal Chief Conservator of Forests and 

Head of Forest Force, Assarfi. 

ii NOV 2009 

Guwahati Bench 	 . 
-m,Tr 



. 	4,NNEXURE( 
KARBI ANGLONG AUTONOMOUS COUNCIL 

OFFICE OF THE CONSERVATOR OF FORESTS:KARBI ANGLONG 
D I P H U. 

Letter No. CF1KA1Esstt1PF1AR12009-10/ c g 	Dated / ! 012009. 

To 
The Principal Secretary 
Karbi Anglong Autonomous Council, Diphu 

Sub:- 

Central Administrath!eTrThUfl& 
*rt 	rf 

Ref:- 

11 NOV2009 

Guwahati Bench 

Sir: 

Interference in the matters of my said functioning by Principal Chief 
Conservator of Forests Head of Forest Force Assam and in the judicial 
process. 

Letter No.FE.22/11/Promotion/IFS/06, Dated Guwahati the 301h 
Oct'09 

Letter No.OA/193 of 09 pending disposal befort Hon'ble Central 
Administrative Tribunal Guwahati Branch in a matter of service were 
show cause notice has been serve to show cause to the State Govt. as 
well as Central Govt. in violation of interim orders of Hon'ble Guwahati 
High Court in W.P.C. 476/2008 and W.P.C. 1525/08 presently pending 
before Division beach of Hon'ble Guwahati High Court. 

L41'th reference to the above, I have the honour to submit that the 

undersigned had approached the Hon'ble Central Administrative Tribunal, Guwahati 

Bench in the matter of service and file the O.A./193 relating to his service condition. 

The Hon'ble Central Administrative Tribunal by order dated 22/10/2009 directed the 

state as well as the Central Govt. to show cause as to whether the state Government 

has made any proposal for the up-gradation of the post of Conservator of Forests to 

Chief Conservator of Forests and fixed the matter for hearing on 07-11-2009. During 

the pendehcy of the said proceeding the Principal Chief Conservator of Forests and 

head of forest force Assam vide his letter No FE.22/11/Promotion/IFS/06, Dated 

Guwahati the 30" Oct'09 directed me to show cause. 

However, the Principal Chief Conservator of Forests and head of forest 

force in Assam is no way connected to the O.A.193/09 since he was not made a 

party in the said proceeding before the Hon'ble Central Administrative Tribunal. 

He has no role to directing me to show cause my action to approach 

the Hon'ble Central Administrative Tribunal for redressal relating to my service 

condition. 



4 

Thereby from above, it is seen he has caused .un due interference in 

4 . my functioning as Conservator of Forests, Karbi Anglong, Diphu were my-service was 

placed at the disposal of the Council vide order FRE.36/96/186, Dtd.04-08-2009. 

also 

He has caused interference in the judicial process since the matter is 

awaiting for adjudication in the Hon'ble Central Administrative Tribunal guard. 

The representation dated 29-08-2009 on which the Principal Chief 

Conservator of Forests and Head of the Forest Force has issued show cause is a part 

of judicial record in O.A.193/2009 pending before the Hon'ble Tribunal. Therefore 

this matter is to be taken up by the Council with the state Government to take 

consequent steps to withdraw the letter dated 30-10-2009 for Principal Chief 

Conservator of Forests (Assam). 

Yours faithfully, 

Cenra I AdministratiVeTrbUflE 

1 1 NOV 2009 

Guwahati Bench 
TrP03 

CONSERVATOR OF FORESTS 
KARBI ANGLONG:::::::DIPHU. 
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VS 	 / 	 16 NOV 2U09 
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• iat Bench 
IN p ik 

* GUiIIiCH 

• 	

'; 	
•? 

(V  

TT 

NAL, L[ 	
\ç• 

IN THE MATTEROF: 

O.A NO.193/09 	* 	 V  

SRI ABHIJIT RABHA 	• 	 V 	
* 

APPLICANT 

-Vs- 

UNION OF INDIA AND ORS. 

RESPONDENTS 

-AND- - 

IN THE MATTER OF: 

Written 	statement 	on 	behalf of 

Respondent Nos. 3 and 4 

(WRITTEN STATEMENT ON BEHALF OF RESPONDENT NOS. 3 AND 4) 

I, Smt.Sodp 	. R9L,A 	D/o LaJt \A-M 9s't'.—. 
aged about ... I3....years, presently working as the Deputy Secretary to the Govt.  
of Assam, Department of Environment and Forests, Govt. of Assarn, Dispur, 
Guwahati-6, do hereby solemnly affirm and state as follows:- 

That I am the Deputy Se&etary to the-Govt. of Assam,. Department 

of Environment and Forests, Govt. of Assam, Dispur, Guwahti-6 and as such lam. 

acquainted with the facts- and circumstances of the case. I have gonethrough 'the 

Original Application of theinstant case andhave understood the contents thereof. I 
am competent to file this Written Statement and I have been duly authorized to do 

so on behalf of the Rëspndeit.Nos. 3 and 4. 	 - 

That I do not admit any of the averments except whid1.a.re  
specifically admitted hereinafter and the same are deemed as denied 	V  

5 	 3. 	That before traversing various paragraphs of the present Original 
Application, the answering Respondnt would like to place the brief facts of the 
case. 	

- 

S 	 V 	 • 	 • 	 . 	 . 	 . 
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BRIEF FACTS: 

3.1 	The Applicant belongs to the 1984 batch of Indian Forest Service 

('IFS' in short) and belongs to the Assam Meghalaya Joint Cadre. He was promoted 

to the ex-cadre post of Conservator of Forest ('CF' in short) in the year of 1997. 

3.2 	That vide letter dated 05.09.07, the Respondent No.4 forwarded a 

letter to the Secretary to The Government Of India, Ministry of Environmerft and 

Forest, Pariyavaran Bhawan, New Delhi on the subject of proposal for cadre review-

cum-restructuring of IFS Assam-Megha,laya Cadre, Assam Wing and requested to 

process the review-cum-restructuriflg of Assam-Meghalaya Joint Cadre, Assam 

Wing, IFS accordingly. In the said letter, it was mentioned that the Gjvernment 
has proposed for a or vjew-cum-.restructuring of Assa?n wing of 

Assam-Meghalaya Joint Cadre, IFS. 

	

3.3 	That against the said letter dated 05.09.07, the Assam Forest Service 

Association approached before the -Hon'ble Gauhati High Court by filing WP (C) No. 

476/08. The Hon'ble Court after.hearing was pleased to pass an interim order dated 

CSDas follows: 
"In the meantime and until further orders, the cadre review in 

respect of the Assam Meghalaya Joint Cadre of the Indian Forest 

Service will not be finalized without leave of the Court." 

Further, another writ petition, WP (C) No. 1515/08 was filed by five Divisional 

Forest Officers ('DFO's in short) against the said letter dated 05.09.07 and the 

Hon'ble High Court in the saidcase was pleased to issue rule. Further ordered to 

list the said case alongwith WP (C) No. 476/08. 

	

3.4 	That in compliance with the H'on'ble High Court's order dated 

08.02.08 the Govt. of Assam as well the Govt. of India have not taken any action v' 
for finalization of cadre review or cadre restructuring. 

	

3.5 	That the proposal for cadre review could not be finalized as the 

matter is sub judjce before the Hon'ble Gauhati High Court. Further there is no 

definite proposal of the Government of Assam for upgradation of the post of CF in 

Karbi Anglong Autonomous Council ('KAAC' in short) to the post of Chief 

Conservator of Forest ('CCF' in short). 

4. REPLY TO THE FACTS OF THE CASE: 

	

4.1 	That with regard to the statements made in paragraph 4.1 of the 

application, the humble answering Respondent begs to offer no comment on it.. 



' r 

4.2 	That with regard to the statements made in paragraphs 4.2 to 4.9 of 

the application, the humble answering Respondent has nothing to make comment 

on it as they are being records of the case. However the humble answering 

Respondent does not admit any statements which are contrary to records. a7  

4.3 	That with regard to the statements made in paragraph 4.10 of the 

Application, the humble answering Respondent begs to state that the Government 

of Assam'vide its letter dated 05.09.07, forwarded a letter to the Secretary to the 

Government of India, Ministry of Environment and Forest, Pariyavaran Bhawan, 

New Delhi on the subject of proposal for cadre review-cum-restructuring of IFS 

Assam-Meghalaya Cadre, Assam Wing and requested to process the review-cum-

restructuring of Assam-Meghalaya Joint Cadre, Assam Wing, IFS accordingly 

.(Annexure F to the O.A.). In the said letter, it was mentioned that the Government 

has proposed for a partial review for review-cum-restructuring of Assam wing of 

Assam-Meghalaya Joint Cadre,JFS. 

4.4 	That with regard to the statements made in paragraph 4.11 of the 

Application, the humble answering Respondent begs to state that against the said 

letter dated 05.09.07, the Assam Forest Service Association approached, before the 

Hon'ble Gauhati High Court by filing WP (C) No.476/08. The Hon'ble Court after 

hearing was pleased to pass bn interim order dated 08.02.08 as follows: 

- 	"In the 'meantime and until further orders, the \ cadre review in 

respect of the Assam Meghalaya Joint Cadre of the Indian Forest 

Service will not be finalized without leave of the Court." 

Further, another writ petition, WP (C) No. 1515/08 was filed by five Divisional 

Forest Officers ('DFO's in short) against the said letter dated 05.09.07 and the 

Hon'ble High Courtn the said case was pleased to issue rule. Further ordered to 

list the said case alongwith WP (C) No. 476/08., 

4.5 	That withregard to the statements made in paragraph 4.12 of the' 

Application, the humble answering Respondent begs to state that in compliance 

with the Hon'ble High Court's order dated 08.02.08 the Govt. of Assam as well the 

not taken an action for finalization of cadre review or cadre * 

it is absolutely false that the' Government of Assam in a most 

surreptitious manner is considering further upgradation of some posts of CF to the 

post of CCF in the IFS cadre, particularly in the KAAC despite stay orders passed by" 

the Hon'ble High Court. In this regard, the humble answering ,Respondent begs to 

state. that the Government of Assam in compliance with the Hon'ble High Court's 

above order dated 08.02.08 have not taken any action for cadre-review. Further 

there is,  oprnposalofthe Government for upgrading the post of CFinMcth 



1• 

11 

4 

post of CCF. It is pertinent to mention herd that the post of CF that is being held by 

the Applicant is itself an ex-cadre posL 

The applicant apprehension that the government will not be able to 

create infrastructure for any up-graded or newly created post of CCF is only under 

estimation of the power of the GoVt. The Govt. create / up-grade post not only to 

create infrastructure for the officer but to serve various purposes of public interest. 

4.6 	That with regard to the statements made in paragraph 4.13 of the 

Application, the humble answering Respondent begs to state that an IFS officer-is 

eligible for promotion to the post of CCF on completion of 18 years of service 

subject to availability. - 
Further it is stated that the Applicant is 1984 batch of IFS. He 

belongs to the Assam-Meghalaya Joint cadre. It is pertinent to mention here that - 

the 1982 batch and 1983 batch of IFS officers who are being eligible for being 

appointed to the post of CCF are still i ueu to get the promotion of CCF. In the 

IFS Civil List (the 'List' in short), it appears that the name of the Ap5Iicant found 

place at State SI. No. 0026 whereas there are still 10 IFS officers who are above 

the Applicant in the said -List. Hence, there is no question of prejudice or irreparable 

loss to the Applicant. / - - -- 

Although there is no move to upgrade the CF post to CCF post, the 

applicant will not incur any loss by creation of ex-cadre post/upgradation of CF post 

to the CCF post as he is tenth in seniority and can be considered for promotion only 

•afterpromotion of the seniors as and when vacancy is available. The 

position/status. of the applicant will remain the same till his seniors are promoted. 

The admission of the petition will definitely cause irreparable loss to the seniors. 

As stated above, there is no such proposal of the Government of 

Assam for upgrading the post of CF in KAAC to the post of CCF. Hence it is 

premature to allege against the Government in respect of the consent of the KAAC. 

4.7 	That the humble answering Respondent begs. to state that the 

Applicant Sri Abhijit Rabha in fact is holding an ex-cadre post in the rank of CF. 

Hence there is no question of upgradation of an ex-cadre post of CF being held-by 

the Applicant. - - - 

4.8 	That the humble answering Respondent begs to state that the instant 

Original Application in fact has been filed by the Applicant on anticipation or 

apprehension and is a premature one. Hence the instant Original Application is not 

maintainable. - - 

4.9 	- That the humble answering Respondent begs to state that the 

Applicant in the Original Application inter alia sought prayer for a direction to the 

Respondent authorities not to upgrade the post of CF to CCF/ or create ex-cadre 

post for accommodating a select few to the prejudice of the Applicant. In this 
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respect the humble answering Respondent begs to state that there is no such 

proposal for upgradation of the ex-cadre post of CF to CCF. 

Further, the Applicant is 1984 batch of IFS. He belongs to the Assam-

Meghalaya Joint cadre. It is pertinent to mention here that the 1982 batch and 

1983 batch of IFS officers who are being eligible for being appointed to the post of 

CCF are still in queue to get the promotion of CCF. In the IFS Civil List (the 'List' in 

short), it appears that the name of the Applicant found place at State SI. No. 0026 

whereas there are still 10 IFS officer who are above the Applicant in the said List. 

Hence, there is no question of prejudice to the Applicant. 

Ii 

4.10 	That the humble answering Respondent begs to state that the 

Applicant further prays for a direction to the Respondent authorities not to initiate 

any action for upgradation andZor  creation of ex-cadre in violation of interim orders 

dated 05.09.07 passed by the Hon'ble High Court in WP(C) No. 1525/08during the 

pendencyof the said cases. 

It is respectfully submitted that the Government of As.sam as well as 

the Government of India in 'compliance with the Hon'ble High Court's order date'd 

05.09.07 have not taken any action for finalization of cadre review. 

4.11 	That the humble:  answering Respondent begs to state that the 

Applicant further prayed for a direction to the Respondent authorities not to 

upgrade the post of CF under the KAAC to the CCF, without the prior approval of 

the KAAC and without disposing of his representatibn dated 28.09.09. 

The humble answering Respondent respectfully begs to state that the 

post of CF under KAAC is itself an ex-cadre post and there is no such proposal for 

upgrading the post of.  CF in KAAC to the post of CCF. 

4.12 	That the humble answering Respondent begs to state'that the State 

Govt. is competent to create / upgrade any post in cadre with due approval od 

Govt. of India. The Hon'ble Court and the govt. has acted in pursuance of the court 

till date and evenafter one and half year the Cadre review has not been finalized 

although.. 

4.13 	That the humble answering Respondent begs to state that the 

instant original application is made on imaginary and in anticipation having no legal 

force and is liable to be dismissed. 	- 
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VERIFICATION. 

i, s mt. 	fr. L-' , D/o  

	

aged about 	.. years presently working as the Deputy Secretary to the Govt. of 

Assam, Department of Environment and Forests, Govt. of Assam, Dispur, 

G.uwahati-6, do 'hereby verify as follows:- 
C 

That 	the . 	statements 	made 	in 	paragraphs 
''-"- 	tiI6 

	

,..2. 	 true to my knowledge and belief, those made in 

	

paragraphs 	 matters of record are true to my 

information derived therefrom and rests are my humble submission before the 

Hon'ble 'Tribunal. I have not suppressed any material, fact before the Hon'ble 

Tribunal, 

And I sign this verification on the 	I 	day of 	cLh-12009 at 

	

Guwahati. 	 . 

SIGNATURE 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 
> 	- 

	

'••) 	.+-- 

CD 
Cd 

ca 
p-I 	 - 

_- 
D 

IN THE MATTER OF 

en& ' I O.A No. 193 / 2009 

Sri Abhijit Rabha 

Applicant 

-Versus- 

Union 'of India & others 

Respondents 

AND 

IN THE MATTER OF 

A Rejoinder filed on behalf of 

- the applicant against the written 

statement filed by the Respondent 

N0.3 and 4, Department of 

Enviroflmflt & Forest, Government 

• 	' 	of Assam, Dispur, Guwahati 	6. 

• 	
REJOINDER / AFFIDAVIT-IN-REPLY 

I, Shri Abhijit Rabha, aged about 49 years, son 

of Late Dharani- Kanta abha, 'résjdent of Ràjgarh Road, 2 

• 	
Bye Lane, Guwahati, District - Kamrup, Assam, do hereby 

solemnly affirm and state as follows 



___ 5,/.—. 	
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30   Nov 
1 G,UWhatB1Ch o 

I That I am the applicant- in the instant case and 

as such I am fully acquainted and well conversant with the 

facts and circumstances of the instant case 

2. That a copy of the written' statement filed on 

behalf of the respondent No3 and 4 in the aforesaid 

original application has been duly served upon m through 

my counseL I have gone through the same and understood the , . 

contents thereof. The statements and averments made in the 

written statement, which have not been 8 pecifical1y 

admitted h'ereirt below, shall be deemed to have been denied 

by the deponent / applicant. 

That with regard to the statements made in 

paraqraphs 3 to 35 of the written statement, the .  deponent 

has no comments to make but does not admit anything which 	- 

is contrary to and inconsitent with the records of the 

eases 

That with regard to the statements xade . in.. .. 

paragraph 4.1 to 4.4 of the written stteMent your 

deponent has' no comments to mak'e betng raatters'.of 1,record 

but does not admit anything which is contrary to and 

inconsistent with the records of . the case• Further, the. 



- 	FjiAmIflItrathteThb 

30 NOV 2009  

uvaiati Benth 
w 17T1711AI 

deponent reiterates and reaffirms the statements made in 

the original application. 

That the statements made in paragraph 4.5 of the 

written statement is not correct and is denied by the 

deponent. Further, your deponent reiterates and reaffirms 

the statemerts made in paragraph 4.12 of the Original 

Application that the Gôve rnment of Assam in a most 

surreptitious manner, is considering further upgradation 

of some posts of Conservator of Forests to the post of 

Chief Conservator of Forests in the IFS Cadre, particularly 

in the Karbi Anglong District despite stay orders in this 

regard with the soie purpose of accomModating certain blue 

eyed persons. It is, reliably learnt that the post in 

question which is being considered for upgradationi is the 

post being held by the applicant. That the respondent 

authority has surreptitiously moved a File for upgradation 

of the post of Conservator of Forests to that of Chief 

Conservator of Forests in Karbi Angiong can be verified by 

- calling for the File No. FRE 31/2002 Part now pending and 

as such the contention that the 5Igintal application has 

been filed on imaginary and on anticipation is strongly 

rebutted. The respondents have further not placed full 

facts before the Hon'ble Tribunal. 

6. 	That with regard to the statements made in 

paragraph 4.6 of the written statement, your deponent 

r 

• 
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reiterates the contention made in the oriqinal application. 

Since the mandatory period for considering the applicant' s 

case for promotion to the post of Chief Conservator of 

Forests under the rules is completed, there is no ground to 

deny him the said benefits and confer the same only to a 

selected few on extraneous consideration ignoring the 

applicant' s claim for the said post along with similarly 

situated officers. The respondents on one hand have stated 

there is no move to upgrade the CF post to CF post and on 

the other hand has stated that the applicant will not incur 

any loss by creating ex-cadre post / upgradation of CF poet 

to that of CCF and that clearly spa3 of the 

discriminatory and arbitrary action of the respondents. 

That with regard to the statements made in 

paragraph 4.7 of the written statement, your deponent has 

no cornents to make. The deponent. further reiterates and 

reaffirms the statements made in the original application. 

Further the issue is with regard to the move of the 

respondent authority to upgrade the post of Conservator of 

Forests to Chief Cortservator of Fprests during the stay 

order of the Hon'ble 1-ugh Court and as such has got no 

relation with the question of wheher the post of 

Conservator of Forest is a cadre post or riot. 

That the statements made in paragraph 4.8 of the 

written statement is not correct and hence is denied by 

S 
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your deponent and states the fact that a file No. FRE 31/ 

2002 Part has already been initiated by the Respondent 

Government in violation of the Hon'ble High Court's interim 

order, . clearly speaks of the raalafide intention of the 

Respondent Gove inment. 

9. 	That with regard to the statements made in 

paragraphs 4.9 of the written statement, your deponent 

reiterates and reaffirms the statements made in paragraph 6. 

of the rejoinder / affidavit-in-reply. 

10, 	That with regard to the statements made in 

paragraphs 4.10 to 4.12 of the written statement, your 

deponent has no corients to make but .does not adrciit 

anything which is contrary to and inconsistent with the 

records of the case. 

11. 	That the statements made in paragraph 4.13 of the 

written statement it is not correct and hence the same is 

denied by your deponent. The fact that a proposal under 

file No. FRE 31/2002 Part has already. been initiated by the 

Respondent Government and not disclosed in the written 

statement filed by the Respondent No.3 and 4, clearly 

establishes the fact that the present application is not 

based on imagination and antiCipation. 
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12 	That the statements made in this paragraph and in 

paraqraphs I to 11 are true to my kiwwledge and those made 

in paragraphs - - beinc matters of record are 

true to my informE ttion derived therefrom, which I believe 

to be true and the rest are my humble submission before 

this lion' ble Tribunal. I have not suppressed any material 

facts 

And I sign this affidavit or this the gday 

of November, 2009 at Guwahati. 

Iderit.ified by, 

Advocate 

a 	 t 
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DISTRICT: KARBI ANGLONG 

IN THE CENTRALADM IN ISTRATI yE TRI BUNAL GUWAHATI BENCH 

CAVEATAPPLICATION NO....../200 

CODE NO: 

CATEGORY: 

IN THE MATfERQF: 

An apphcation under section 148-A of the Code of CwiI 

Procedure 1908. 

•••••••: 
	1t, 
	 -AND- 

• 	.•... 	t •  ,•..., 	
•4•' 	,•.-,. 

; 
t., 

...f 
4 

- I 

'.• . 

IN THE MATTER OF: 

ShnAbhijit Rabha, IFS 

Sf0 Late Dharani Kanta Rabha 

Rajgarh Road 

House No.21 , bye Lane No.2, 

P.O. Silpukhuri 1  

Guwahati-3 

01st- Kamrup (Assam) 

-VERSUS- 

CAVEATOR 

Contd. ........ P72 
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IN THE MATTER OF: 

Shri Sun Srinivass Rao, IFS• 

Conservator of Forest, 

Forest Colony, Diphu 

Dist- Karbi Anglong (Assam) 

ResDondent/ 

Proposed petitioner 

The humble Caveat application on behalf of the 

Caveator above named; 

MOST RESPECTFULLY SHEWETH:- 

That the Caveator is a cftizen of India and a permanent resident of Rajgarh Road 

House No.21, bye Lane No.2, P.O. Silpukhun, P.S. Chandmari, Guwahati-3 in the 

district of Dist- Kamrup (Assam), as such he is entitled to all rights and privileges 

guaranteed under Part-Ill of the Constitution of India and other legal tights granted 

under different relevant laws of the land. 

That the present caveator is a coservator of forest, department of Forest, 

Government of Assam by notification No. FRE.36196/1 86-A datedc 4.8.09 has 

transferred the Caveator from office of the Principal Chief Conservator of Forest 

(wildlife), Rehàbari, Guwahatito KarbiAnglong, Diphu as Conservator of forest, 

Karbi Anglong, Diphu vice Sri S.S. Rao, Conservator of Forest. 

That the present Caveator apprehends that the respondent/proposed applicant 

may try to obtain an order from this Hon'ble Tribunal for suspending/quashing of 

the Government notification No. FRE 36/96/1 86-A and thereby stayvig the transfer 
t. 

of the present Caveator to Karbi Anglong Diphu vice-versa also staying his own 

transfer from Karbi Anglong, Diphu. It may be stated here that the caveator has 

already being relieved on 5.8.09. 

Contd.  ........ P13 

.7 
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That the present Caveatorpray that the Honbie Tribunal may not pass any order/ 

orders against the Notification No. FRE.36/96!1 66 dated 4.8.09 transferring him .- 
as Conservator of Forest, Karbi Anglong, Diphu vice Shri S.S. Rao Conservator 

of Forest. As such order has been passed in public interest and this will result in 

injustice to the caveator. 

That this Caveat application is filed bonafide and forthe ends of justice. 

In the premises aforesaid it is prayed that Your 

Lordship may be pleased to admit this caveat 

application and in the event of any application filed 

by the Respondents/proposed applicant in the 

matter of Order No.FRE.36196/1 86 dated 4.8.2009 

transferring the Caveatoras Conservator of Forest, 

Karbi Anglong, Diphu, vice Sri S.S.Rao, 

Conservator of Forest no exparte order may be 

passed against the present caveator and or pass 

any other order or orders as Your Lordships may 

deem fit and proper 

And for this act of Your Kindness the Caveator/petitioner as in duty 

bound shall ever pray. 

Particulars..............P14 
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PARTICULARS 

1. Name & Address of the Caveator: ShriAbhgft Rabha, IFS 

5/0 Late Dharani Kanta Rabha 

Rajgaili Road 

House, bye Lane No.2, 

P.O. SiJpukhuri 

Guwahati-3 

01st- Kamnip (Assam) 

Name &Address of the Respondent: Shri Sun Snnivass Rao, IFS 

/proposed applicant 	 Conservator of Forest, 

Forest Colony, Diphu 

01st- Karbi Anglong (Assam) 
Order againstwtüch the 	: 	Notification NoFRE.36196/186 
application may be filed 	dated 4.8.2009 passed by 

Deputy Secy to the Govt. ofAssam 

Environment and Forests Department. 
Name ofthe Advocate for the 	: i) Dipika Borgohain, 

Advocate, 

Ph. No. 98640-62180. 

ii) Kashmiri Boruah 

Advocate 

Ph. No.98645..75351 
Postal Receipt No. 	 P. L 16R 9 ÔL&tLcI :o/ oe) 	Id (I 9 ot 



• 	 GOVERNMENT OF ASSAM 
ENVIRONMENT AND FORESTS DEPARThENT 

ORDERS BY THE GOVERNOR 
N OTIF I C A T ION 

Centra, 

2009 

ruwaha 
Dated Djspur,the 4t14 August 2009. 

No.FRE036/96/186 	: 	In the interest of Public Service Shri 

Abhijit Rabha, IFS, attached to Principal Chief Conservator 

of Forest (wild life) is hereby transferred and posted 

as Conservator of Forest Karbi Anglong, Diphu with Immediate 

effect and until further orders vice Shri S. S. Ro 
Conservator of Forest transferred. 

No.FRE.36/96/186-A : 	In the interest of Public Service 5hri 

S. S. Rao, Conservator of Forest, Karbi Anglong, Diphu 

is hereby transferred and posted as Conservator of Forest 

attached to the Principal Chief Conservator of Forest(Wilci-

-life) in place of Shri Abhijit Rabha, IFS, Conservator of 
Forest transferred with immediate effect and until further 

orders. 

No.kRE.36/96/18E.a : 	In the interest of Publjc Service Shrj G.N. 
Adhikar's Divisional korest  Officer, Logging Division, 
Tinsukia is hereby transferred anu posted as Divisional 
Forest Officer Karbi Anglong West Division vice Shri S.K. 
Daila, IFS, Divisional Forest Officer transferred. 

No.FRE.36/96/186C : 	n the interest of Public Service Shri S.K. 
Daila, IFS, Divisional Forest Officer, Karbi Anglong West 
Division is hereby transferred and posted as Divisional 
Forest Officer, Logging Division, Tinsukia in place of Shri 

G.N. Adhikari, Divisional Forest  Officer transferred with 
immediate effect and until futther orders. 

Shri Abhijit Rabha, IFS, Conservator of Forest and Shri G.N. Adhikar 
Divisional Forest Officer, Logging, Division, Tisukia  will move 
first. 

sd/- S. I. Rashid 

Deputy Secy, to the Govt,of Assamn. 
S 	Environment & Forests Department, 

Memo.No.36/96/186_D 	Dated Dispur, the 4th August 2009 
Copy to:- 	 4 
1, The Chief Executive Merer, Karbi Anglong Autonomus Council, 

Diphu with referenàe to letter No. D.O.KAAC/CEM/063-09/102 
Dated 15.6.09. 	- 

L 	 2. he Accountant General (&E) Assam, Maidamgaon. Guwahati-29 
3, 1he PrincIal Chief Conservator of Forest, Assain, Rehabari, 

S 	 uwahatI8 
he Principal Chief Conservator of Forest (wild life) Assama, 
'Basitha, Guwahatj_29. 

concerned. ~,erson 
he Deputy irector Govt. Press Bamunimaidam Guwahati21 for 
publiatiod of above notification in the nezt issue of Assam 
Gazette. 

By Order 

Deputy Secy, to j.he Govt. of Assam, 
n.ronment and Forests Department, 

4 
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OFFICE OF THE 
• 	KARI31 ANG LONG AUTONOMOUS COUNCIL: SECRETARIAT 

DIJ'IIU 

No. KAA(/Esii- /58/P (i?)120011 	 Did. 

O-R-D-E-R 

In pursuance to Govt. notification No. FRE. 36/96/I 86-A and No. FRE 36/96/1 86-C 
!)td.04/08/2009 the authority of KAAC is PleaSed to release the following officers of 
Forest Department from the disposal of Karbi Anglong Autonomous Council with 
immediate effect to enable them to join at their new places of pOsting. 

Shri S.S.Rao,Conservator of Forest,Karbi Anglong,Diphu. 

Shri S.K.Daila,[FS,Karbj Anglong,West Division,Diphu. 

No.KAAC/Estt- I 58/P(B)/2OOl/(O 	 in pursuance to Govt. notification 

No.FRE.36/96/1 8 and No.RE.36/1 86-B Dtd.04108/2009 the authority of Karbi 

Anglong Autonomous Council is pleased to accept the services of the following Forest 

Officers in the posts as shown against their names respectively with effect from the date 

of taking over charge. 

Shri Abhijit Rabha,IFS - As Conservator of Forest,Karbi Anglong,Diphu vice 

Shri S.S.Rao, Conservator of Forest transferred. 

Shri G.N.Adhikari - As DFO, Karbi Anglong, West Division, Diphu vice 

Shri S.K.Daila,DFO transferred. 

Principal Secretary, 
Karbi Anglong Autonomous Council 

Diphu 

Memo 	 KAA C'/Estt- 158/P (B)120011 	 Did. T I 1 v 
I. PA. I-Ion 'ble Chief Executive Men1her,KAA(.7,Diphu. 
2. PA to Hon 'ble Executive Member, i/c Forests, K1A C, Diphu. 

71w De1,uiy Secreiwy to the (jot'!. of Assain, Lni'ironmen/ & I'orcsi.s 
Department, Dispur, Guwahaii-6. 
The A G(A &E), A ssam, Maidangaon, Guwahati-29. 
The PCCFA,v,vam, l?e/iahar/, (]u;i'ahafi-/'. 
The ( on,vcn'aior of I'O/cV/V AU/hi /I/i,L.lOn,t,', I)ipliii. 
'I/ic 1)/v/s/on l'oiv,' 0/f/ce , , I4esl 1)/v4sion, 1)/p/ui. 

N. Shri 5.5. Rao, C1' Karh/ Ang/ong, D/p/iu/or in/orn -ialion & ncce.v.vary 
action. 

9. Shri S.K.Daila,DFO,Karbj Anglong, West Divis/on,Diphu/br infbrination 
and necessary ac/ion. 

._-1 0. Shri 4 hh/f ii Rabha, IRS/or in/or/na/ion cindriecessaiy ac/ion. 
Shri G.1V.A dhikari,DFO jbr in/b rmat/on and necessary action. 
The Senior F&AO,K4A',Diphu. 
The Treasury Officer, D/phu. 
Office  File. 

Pri'iry, 
- 	 v(arhi Anglong A to omous Council t0 AtJi 2009 	 . 	t)iphu 
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DISTRICT: KARBI ANGLONG 

IN THE CENTRAL ADM IN I STRATIVE TRIBUNAL GUWIJ-IATI BENCH 

CAVEATAPPLICATION NO..... ... .. ..... /2009 

CODE NO: 

CATEGORY: 

INTHE MATTER OF: 

An appbcation under section 148-A of the Code of Civil 

Procedure s  1908. 

-AND- 

IN THE MATTER OF: 

ShriAbhijit Rabha, IFS 

Slo Late Dharani Kanta Rabha 

Rajgarh Road 

House No.21, bye Lane No.2 

P.O. SIIpukhuri 

Guwahati-3 

01st- Kamnp (Assam) 

CAVEATOR 

-VERSUS- 

Contd.  ........ P12 
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7wa' Nati Bench 

IN THE MATTEROF: 

Shri Sun Srinivass Rao, IFS 

Conservator of Forest, 

Forest Colony, Diphu 

Dist- Karbi Anglong (Assam) 

ResDon dent! 

Proposed petitioner 

The humble Caveat• application on behalf of the 

Caveator above named; 

MOST RESPECTFULLY SHEWETH:- 

That the Caveator isa citizen of India and a permanent resident of Rajgarh Road 

House No.21, bye Lane No.2, P.O. Silpuldiuri, P.S. Chandmari, Guwahati-3 in the 

district of 01st- Kamrup (Assam), as such he is entitled to all rights and privileges 

guaranteed under Part-Ill of the Constitution of India and other legal nghts granted 

under different relevant laws of the land. 

That the present caveator is a coservator of forest, department of Forest, 

Government of Assam by notification No. FRE.3619611 86-A datedc 4.8.09 has 

transferred the Caveator from office of the Principal Chief Conservator of Forest 

(wild life), Rehabari, Guwahatito KarbiAnglong, Diphu as Conservator of forest, 

Karbi Anglong, Diphu vice Sri S.S. Rao, Conservator of Forest. 

That the present Caveator apprehends that the respondent/proposed applicant 

may try to obtain an order from this Hon'ble Tribunal for suspending/quashing of 

the Government notilication No.FRE 36/96/186-A and thereby staying the transfer 

of the present Caveator to Karbi Anglong Diphu vice-versa also staying his own 

transfer from Karbi Anglong, Diphu. It may be stated here that the caveator has 

already being relieved on 5.8.09. 

ContcL ........ P13 
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That the present Caveatorpray that the Honbie Tribunal may not pass any order/ 

orders against the Notification No. FRE.36196/1 86 dated 4.8.09 transferring him 

as Conservator of Forest, Karbi Anglong, Diphu vice Shri S.S. Rao Conservator 

of Forest. As such order has been passed in public interest and this will result in 

injustice to the caveator. 

That this Caveat application is filed bonafide and forthe ends of justice. 

In the premises aforesaid it is prayed that Your 

Lordship may be pleased to admit this caveat 

application and in the event of any application filed 

by the Respondents!proposed applicant in the 

mailer of Order No.FRE.36/96/186 dated 4.8.2009 

transfernng the Caveatoras Conseivatorof Forest, 

Karbi Anglong, Diphu, vice Sri S.S.Rao, 

Conservator of Forest no exparte order may be 

passed against the present caveator and or pass 

any other order or orders as Your Lordships may 

deem fit and proper 

And for this act of Your Kindness the Caveator!petitioner as in duty 

bound shall ever pray. 
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PARTICULARS 

Name &Address of the Caveator: 

	

	ShriAbhijftRabha, IFS 

S/o Late Dharani Kanta Rabha 

Rajgarh Road 

House No.21,bye Lane No.2, 

P.O. Silpukhun, 

Guwahat-3 

01st- Kamrup (Assam) 

Name &Address of the Respondent: Shn Sun Snnivass Rao, IFS 

/proposed applicant 

Order against which the 

application may be filed 

Name of theAdvocate for the 

Conservator of Forest, 

Forest Colony, Diphu 

Dist- Karbi Anglong (Assam) 

Notification No.FRE.36/96/186 

dated 4.8.2009 passed by 

Deputy Secy. to the Govt. ofAssam, 

Environment and Forests Department. 

I) Dipika Borgohain, 

Advocate, 

Ph. No. 98640-62180 

ii) Kashmin Boruah 

Advocate 

Ph. No.98645-75381 

5. Postal Receipt No. 	 oLiei to//ôiohi' c9 



GOVERNMENT OF ASSAM 
ENVIRONMENT AND FORESTS DEPARThENT 

ORDERS BY THE GOVERNOR 
NO T I F I C A T I 0 N 

Dated Djspur,the 4tA August 2009. 

No.FRE036/96/186 	: 	In the interest of Public Service Shri 

Abhijit Ra)ha, IFS, attached to Principal Chief Conservator 

of Forest (wild life) is hereby transferred and posted 

as Conservator of Forest Karbi Anglong, Diphu with immediate 

effect and until further orders vice Shri S. S. ROV.  

Conservator of Forest transferred. 

No.FRE.36/96/186-A : 	In the interest of Public Service 5hri 

S. S. RaO. Conservator of Forest, Karbi Anglong, Diphu 

is hereby transferred and posted as Conservator of Forest 
attached to the Principal Chief Conservator of $'orest(Wilci-

-life) in place of Shri Abh.ijit Rabha, IFS, Conservator of 
Forest transferred with immediate effect and until further 

orders. 
No.FRE.36/96/186 	: 	In the interest of Publi4 Service Shri G.N. 

Adhikat Divisional korest Officer, Logging Division, 
Tinsukia is hereby transferred anci posted as Divisional 
Forest Officer Karbi Anglong West Division vice 5hri S.K. 
Daila, IFS, Divisional Forest Officer transferred. 

No.FRE.36/96/186-C : 	in the interest of Public Service Shri S.K. 
Daila, IFS, Divisional Forest Officer, Karbi Anglong West 
Division is hereby transferred and posted as Divisional 
Forest Officer, Logging Division. Tinsukia in place of shri 

G.N. Adhikari. Divisional Forest Officer transferred with 
immediate effect and until futther orders. 

Shri Abhijit Rabha, IFS, Conservator of Forest and Shr G.N. Adhikat 
Divisional Forest Officer, Logging, Division, T 	

i
isukia will move 

first. 
Sd!- S. I. Rashid 

)
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Deputy Secy. to the Govt.of Assafli, 
Environment & Forests Department. 

. :.Memo.No.36/96/186-D 	Dated Dispur, the 4th August 2009 
Copy to:- 
i. The Chief Executive Member, Karbi. Anglorig Autonomus Council, 

Diphu with 	eference to letter NO. D.O.KAAC/CEM/0809/102 
Dated 15.6.09.. 

2. he Accountant General (z) Assam, Maidamgaon. Guwahati-29 
..3. he Principal Chief Conservator of Forest, Assamu, Rehabaci, 

Guwahati8 
 The PriniprcChief Conservator of Forest (wild U.fe) Assarn, 

Basistha 	Gi(w6hati-29. 
 erson concerned.  

he Deputy 	irector Govt. Press Barflunimaidaifl Guwahati-21 for 
publiLatior of above notification in trie nezt issue of Assam 
Gazette. 

Byret5,}, 

Deputy Secye to jheGovt. of Assam, 
n4.ronrnent and Forests Department, 

4 
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Did. 

O-R-D-E-R 

In pursuance to Govt. notification No. FRE. 36/96/I 86-A and No. FRE 36/96/1 86-C 
Dtd.04/08/2009 the authority of KAAC is pleased to release the following officers of 
Forest Department from the disposal of Karbi Anglong Autonomous Council with 
immediate efFect to enable them to join at their new places of posting. 

Shri S. S .RaoConservator of Forest,Karbi Anglong,Diphu. 

Shri S.K.f)aila,IFS,Karbi Anglong,West Division,Diphu. 

No.KAAC/Estt- I 58/1)(13)/200 I/f 0 	:in pursuance to Govt. notification 

No.FRE.36/96/186 and No.fRE.36/186-B Dtd.0408/2009 the authority of Karbi 

Anglong Autonomous Council is pleased to accept the services of the lollowing Forest 

Officers in the Posts as shown against their namesrespectively with effect from the date 

of taking overcharge. 

I. Shri Abhijit Rabha,IFS - As Conservator of Forest,Karbi Anglong,Diphu vice 

Shri S.S.Rao, Conservator of Forest transferred. 

2. Shri G.N.Adhikari - As DFO, Karbi Anglong, West Division, Diphu vice 

Shri S .K.Dai la,DFO transferred. 

-,~ J/1- 
Principal Secretary, 

Karbi Anglong Autonwnou.s Council 
Diphu 

Memo No.KAACYEsI-]581P (B)120011 	o 	Did. 	fr 
P . A. Hon 'b/c Chi ef Executive MeinberKAACDiphu. 
/'A to 1-Ion 'h/c Executive Memher,i/c Forests,K.4AC,Diphu. 
The Deputy S'ecretaiy to the GovL of AssamEnvironment & /resi,s 
Department, Dispur, Gu14)ahaii-6. 
The AG(A&E),Assam, Maidangaon, Guwahaii-29. 
The PCC/Assa,n, Rehabari, Guwahaii-8. 
The Conservator of Forests, Karbi A ngiong, Dipliu. 

I. I iie iJivision ioresi U,t,ticer, West lJivLslon,IJip/lu. 
h S/v i S S Rao CT' Kai hi Anglong Dipliu Jo! in/ui ma/ion (t. nC_ 5 saiy 

ac:t.Ltm: 
9 	hi i S K. Dada DT'O Kai hi Anglong West D,viion Diphu Jo, info, ma/iou 

-, 	 and necessary action. 
-7() 5/j A h/il/it /?aI,ha, J1'$7or  in/)r/na/mn and necessary action. 
/1. Shri G. NA dhikari, 1.)FO for in/or/nation and necessary action. 
12. The Senior 1,-&A0(7),KAAC,Diphu. 
13 The 7ieauiyO/Jicei  Dip/iu 

S.. - 	 14 Of/IceFile. 

Tftuna i arbi Angn 	ornous Council 

.; 	 '0UG2009 	.....•I 	
- 	 l)iphu 

Wahati / 


